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2.7.97 This contempt petition has been filed

alleglng non-compliance of Departments transfer
order.

. The case of the petitionegseié -that this
Tribunal by order dated 12.1.1996/in O.A.No.142/95
gave a direction to the responderE‘ No.1 (petitioner
in this Cohtempt Petition) to issue a fresh order
on merit regarding transfer. Pursuant to the order
of the Tribunal the respondents considered 'thg
case and passed order posting the applicant at
Audit Branch (Headquarter), Shillong, and this
order was communicated to the applicant (alleged

contemner in this Contempt Petition) directing
him to join at Headquarter, Shillong. However,

the applicant did not join. Hence the present
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2.7.97

C.P.N0.6/97 (0.A.No.142/95)

1

application.

- We have heard Mr S. Ali, learned counsel
for the petitioner/respondent and Mr B.K. Sharma,
learned counsel for the opposite . party .. {applicant
in the original application). Mr Ali submits that
opposite party did not comply with the direction
given by the petitioner and thereby he committed
contempt of this Tribunal. Mr B.K. Sharma submits
that there was no intention of the original abplicant
not to obey the order of this Tribunal. But, even
if not joining in the post at Shillong amounts to
non-compliance it- does not amount to contempt,
inasmuch as the Tribunal did not give any direction

to the original applicant in that regard.

On hearing the counsel for_ the parties
and oﬁ perusal of the records we find that the
order passed by the petitioner/respondent directing
the opposite party/applicant to join at Headquarter,

~Shillong does not givé_, rise to contempt. Accordingly

- we are not inclined to initiate contempt proceeding.

The Contempt Petition is closed.

Member : Vice-Chairman



-‘“ wrad & Selimdm i uging ﬂ:{;&w
eI TEG Zlere
35
QQ5PR 937

@amheﬁ Denad
s

)

291411

4.
1

-

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: é

GUWAHAT I BENCH sGUWAHAT I. é

| C;”:Z;;ouLaﬁaH&’
[ Y DY

c, p. 10,6 OF 1991.

( D,AND,142/95 )

IN THE MATTER OF:

A Contempt Petition under Section 27

i

;0f the. Central Administrative Tribunal
“Act read w1th Sect ion 12 of the Eontemp

of Court‘s Act
- AND -

IN THE MATTER OF :

Violation of Judgment & Order dated

' 12-01-1996 passed by the Hon'ble

Tribunal in 8,A. No, 142/95 .

- AND -

IN THE MATTER OF:

An Order dated 31 May , 1996 passed

by the 5uperintendent (Headiquarter)]
: H

(Contd,)




Ny .

Customs& Excise as per Direction
of the COmmissibnef of Central
Excise, Shillong.

- AMD -

IN THE MATTER OF :

Mrs., L. Re Mithran,
Commiss ionexr of Central Excise,
Shillong .

... Petitioner

- Versug~

Sri Abil Ehandrg Dey, Havildar
working in the Office of the
Commiss iBner of Customs {(Preventive),

Shllang . -

ess LOntemner
" Applicant.

The humble Petition of the

above-~-named Petitioner :

MOST RESPECTFULLY SHEWETH:

1) " That, the Cgntemner filed 0.A. No.
142/95 before the fon'ble Tribunal praying for
cancellation of his T£ansfer Order from Dowki
to Audit Section of the office of the Commi-

sgioner of Central Excise, Shillong.

(Contd.)



2) That, the case wads contested by the

Respohdents and after hearing the counsels on
both sides the Hon'ble Tribunal vide its Judg-
ment & ﬁrdér dated 12-01-1996 set aside the
Transfer Order of the Contemner and directesd |
the Respondent No,1, the Present Petitiﬂner-tn&;///
iésue a fresh order On merit after takinérgsnsi-
deratiﬂzwgpﬁ only of the élleged ob jection of

the grﬂip‘df Officer's Association but also on

the grounds put forward by the applicant in his
rebresentation and the o0rder was to be %sSuéd
within one month frdm the\receipt of the Order

by the Respondent NO;1.4The applicant shall be
continued in the Custom Office (Prevention Wing)
under the COmmissioner of Custom (preventive),
Shilleng, till such Order is issued + Thereafter,

if the order is not in his favour he shall be

- allowed to prOceed to the Audit Branch incompliance

with the Order dated 21-7-95 passed by the

Comm13510ner of Central Excise,. Shillong,

Annexure- 1 is the Phato copy of
Judgment & Order aated 12~Dj-9é passed

- by the Hon'ble Tribunal in 0,4, No,
142/95 ,

3) That, incompliance of the Hon'ble
Tribunal's order the petitioner posted the Contemner
@gain at the Audit Branch (Head quarter) at Shillong

untill further Order 1ncompllance with the Hon'bae

Tribunal's ¢ Judgment & order dated 12.01-96,

(Contd,)



Annexure- 2 is the photo cOpy of the
.order dated 29-@-96 passed and issued
by the Additional Commissioner (P 4 V )
Custom & Central Excise, Shillong,
,
4) That, on receipt of Annexure- 2 the
Contemner did not join in the Audit Branch
(Head quarter) , Shillong and thereby he vinlated
the Hon'ble Tribunal's Order . Thereafter,on
receipt of his representation submitted by the
éontemner to the Commissioner of Central Excise,
Shillong posted the Contemner at Shillong and
irected to report his duties to the Superintendent,

(ves wi
(H®) , Custom & Excise, Shillong within 3 days,

Annexure- 3 is the photo copy of the Order
dated 31st May ,1996 passed by the Superin-

tendent (HQ) ,Custom & Excise, Shillong,

5) That; en receipt of Annexure- 3 the Contemner
did not join in his duty and consequently the

Pet it icner brought a disciplinary Pr@ceeding againgt
the Contemner for mis-conduct, mis-bghaviour and
dnbecoming of a Government Servant , The Disciplinary
Proceeding is still going on but as the Contemner

is g0ing on retirement on superannuation with effecg
from 30-04-97 so it haé been.brought to the notice

of the Hon'ble Tribunal for vioslation of Hon'ble

(Contd,)



Tribunal's Order dated 12-01-96 passed in 0,A.
No, 142/95 for punishing the Contemner fof

violation of Hon'ble Tribunal's Order .

6) . - That, your petitioner begs t0 submit
that, it is @ fit case for punishing the Contemner
under the provisiong of COnfemgﬁs of Court's Act
for deliberately violating the Hon'ble Tribunal's
Order dated 12201-96 by not . joining to the Training

€entre as per order of the Commisgioner .,

7) That, your humble petiticnef begs to
6(‘2///';ubmit that, in gg@ vView é? fhe offence deliberately
| committed by the Contemner, it is @ fit case for |

punishing the Coﬁtemner under the provisions of

4

Contempt of Court's Act .

It is , the:efOre, respectfully
prayed tha£, ¥Qux the Hon'ble Tribunal
may be pleased to issue a show cause
notice‘for initiationiﬂf_ﬁcntempt Pro.
ceeding against the Contemner for wilfu;
vislation of the Hon'ble Tribunal's

- Order dated 12-01.96,

. A :
Eor which act of kindness your petitioner as in

duty bound shall gver pray .-

oo Verification



_VERIFICATION

I, Sri Jayanta Pratap Goswani,
Assistant Commiss joner, Central Excise,
Guwahati being authorised do hereby solemnly
deckare that the.statements made in paragraphs
is 5; " are true to my knowledge
those @ade i.n paragraphs 2,2, . of the

Contempt Petition are true to my information

and those made in the rest are my humble

submisgions befOre this Hon'ble Tribunal,

And I sign this verifieation today

on 29th April, 1997 at Guwahati .
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DRAFT_CHARGE

Laid down this, before the Hon'ble Tribunal )
for non compliance of the order aty 1231596 of the Hon'
ble Tribunal passed in OA Nod 142/95 by the original
applicant by not complyfing the transfer order made as
per direction of the Hon'ble Tribunal and therefore
liable for contempt proceeding and the Hon'ble
Tribunal be pleased to initiate the contempt pro=
ceeding against the contemer/orginal applicants
and further be pleased to impose punishment upon
him in accordance with Lawe
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' The declarant is

—7/ | | | J

AFFIDAVi'T

. . T ' 2
I, Sri Jayanta Pratap Goswami, Son of Sriman
Prafulla Goswami, aged about 46 years, resident of
Ambari, Guwahati~l, by profession Government Service

do hereby solemnly'affirm and state as follows =

I :' That, I am the Assistant cbmmissioner‘df
Central Excise, Guwahati Division..Bhéﬂgagar, G;S?
Road, Guwahati=5 and as such I am fully acquinted with

the facts and circumstances of the caseyl

'

'@ﬁ ' That with regard to’the statements made

~in paragraphs |, 5  are true to my

knowle§gé and the statements made-in paragraphs
A3, 4 of;the above‘gontempt petition are

true to my infdrméti&n.and those made}in £he rest

are my humble submissibhs'before this.Hoh;ble Tribu=

. |
nald :

and I put my hand here unto this Affida-
vit toda’y on 29th April, 1997 at Guwaha tif

identified by me

1

Adil Ahmed,
Advocate

dfag;kgmig)

Solemly affirm and declared
before me who. is identified .
by ADIL AHMED, Advocate, Guwahatis |
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CENTRAL ADPHN%[S‘FRATIVE TR BUNAL, GUWAHATI BENCH.

original Application No.142 of 1995,

Date of Order u'Tﬁiszthe 12th Day of January,1996. ' ' '1
!
shri g.L.Sanglyine, NMember (AMdministrative). :

shri Anil Chahdra Dey :
Havildar under the Shillcng Customs -
Headquarter(plev.) . -- . g
oOffice of the Comnissioner of Customs, ,
Preventive, North Eastern Reglon, -
Shillong. « « « Applicant.

~ : By.Advocate Shri M. Chandas.

- Versus =~

1. The Commissioner,
Central Excise,
Moralo Compound,
'Shillong-793001.

2. The Comnienioner,
Customs (Preventive)
North Eastern Region,
shillong-793001.

3. The Deputy Commicsioner (P&V) .
Customs and Centyal Excise, s
Moralo Cdmpound;”
shillong-793001.

4. Unioniof India through Secretary,

Govt. of India, Ministry cf Finance, _
Department of Revenue, New Delhi. . « ¢ «» Resporidents.

e Nomnen, gre ¢ imm o o
\

By A&vocat.a shri G.Sarma, Addl.C.G.S.C.

G.L.SANGLYINE,MEMBER (A)

The applicant was working as Havildar in the - ~
preventive Unit, Customa and Central Excine.tSﬁillohg. He
submitted a repreaentation dated 4.5.1993 addressed to
the Additional Collector (P&V) Customs and Central Excise,
shillong seeking & transfer to Dawki Customs Station. Since
there was no response from the authcrity concerned, he Vau

submitted another representation dated 17.7.95 addressed -y

to the Cowmissioner, Custcms Preventive Collectorate, NER

Shillong reiterating his request for a transfer to Dawki.




1At :ths Commiasioner of Customs

o

nsider his representation and

« we an order for transfer

Wi e

to Dawki L.C. Station Conaequ;ntlw Establishment Order

No .223/1995 dated 18-7 1 95 wag is sued by the Deputy Comnissi-
oner (P&V) Reupondent No tranaieriny s1y applicant from

HQrs. office, Shillong to Dauki L.C.a.mxillong Customs
’vl‘f ERR ;T m),]
Djviaion. Tha Commineianar of Centra’ rx~{ge, Shilleng.
" JJ“ L
ting with a contingent of Group

_.'
‘)’4" )

D officers, directed vide Note dated 18.7.1995 that the

pondnnt No 1., aiter a

aforesald Eatabliahment‘order be canca1‘ ‘d. The applicant

subnitted a representatlon dated 19.7 95 to the Respondent

No.1l urging Eor immediat 1mp1ementation of the transfer

IR

order dated 18.7. 1995. On 21.7 .1995 the applicant was relieved

from his duty in CCP 8 office and was directed to attend

'_rx"‘.

duty in the ofilce of.thg.AGditional Commissioner, Central

4

DR
Excise, (Audit),” Shillong vide order dated 21.7.95 issued
S R
by the Superintendent (qua} Customs and Central Excise,
2 T

Shillong. This order was :)bjeCted to by the office of the
Commissioner of CuthQa(Pravantivo). NER, °hillong. The
applicant had submittedjihie Original Application on 27.7.3995
praying to set asid@ and quaah the aforesaid Note dated
18.7.1995 and ordet da@ap 21.7.1995 and to direct the roegpon-
dents to implement ﬁi;ﬂégEnsiet order dated 18.7.95 and to
transfer &nd poat'hid'éé‘péwki;'
2. The applicéﬁt'ﬁéé contended that the Establishm-:nt
Order No.2i3/199§{33ted 18.7.95 was ordered to be cancelled
after the illegal Ehfeéﬁ’éf Group ‘D' Officers Association
to the Commissioner of Central Excise, Shillong and secondly,

(7

C e m e . o
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that the aforesaid transfer and posting order dated 21.7.95
was issued with an ulterior motive to frustrate his claim

for posting at pawki. In respect of the Note dated 18.7.95
the learnegd counsel, Mr M.Chanda, appearing for the applicant
had sub&ltte; ;hat it was issued without application of mind
and with malgfide intenticn. Resﬁéndent No.l had yielded to
the objection of the Group p Officers Aussociation without
giving any opportunity to the applicant to explain his case.
The applicant is not a nmember of the Group D officers Associa-
tion and that Association could not therefore have objucted
to his transfer to Dawki. Moreover, the objection was raised
only in respoct of the applicant because he wan not a member
of the Association but not in the case of Snri Jagadish
Chandra Deb who was posted to a border Station by the same

order of transfer alongwith the applicant. The applicant had

- td

made a request for his posting at Dawki on ground of his
healthf"The other ground given by him in his representation
{or posting at Dawki is that he was in the verge of retirement.
Accerding to the jearned counsel since the applicant was

about to retire he has a right to be considered for posting

at a place of his Ehoice. The representation of the applicant
was considered and accepted by the authorities concerned.

But his order -of tranefer to Dawki was ordered to be cancelled
on the sanme day of its jssue by the authority without appli-
cation of mind. Simply on account of the objection raised

by the Qroup D oLficers Assoclation. Mcording to the loazrned
counsel the pleasf given by the respondents in their written
statement have no force {n the facts and circumstances
relevant to_the applicant. He pointed ocut that one of the
reasons given by the respondents in their written statemant

seems to be that the applicant would gain by Rs.20/-p.m. by

——— g et - we v e =

M
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by means of u'spéclal pay at Dawki but they

”'{".ﬁ M
had not taken inl’*EOna
o et S

be recaiving lenser amount |

A e

'ﬁhat the applicant would

) g
y s {

o X
pointed out that the tt 0 £ar gui

1:,

e

delines annexed by the

o "'"If\ﬁ i
respondents‘éb the w;

option to bé made 53

regarda “the order daé;d 21

A

3.

The reapor Leeted this application

1Ml #g
w VIR e
submitted by the applican ey have contended that the
v AN
adminietration alway havéythe right to curract any coracr

T “:‘:I.“ Rt
into consideration and
b et 4@% pi
erceptionn Thuslin other,worde. 1t is their contention that
SIS v
the crder of transfer dated 18.7 1995 was issued without
L. " d‘.éxn B et u\§

taklng into consideratic‘ all relevant facters ané that the
,‘Hw y

order had to be ordered to be cancellcd by the impugned
Note dated 18.7 95 ’According to them this order of transfer
1{ ;'iarl‘.-.{..§~y

of the applicant to Da had ﬁéen issued as per direction

of the Commissioner of Custéms (preventive), Shillong and

4 pat

g‘
had to be ordeted'to bé canéelled by the Commissioner of
-4-‘ l‘Y" P R

Central Fxcise, Shilléng, the cadre controlling amuthority,

i ;’-!‘ L ',
after £indinq enough ground in the objections ralsed by
~‘<;.,A-$ 4..“ N oPRE ~.,, )

the Group D OffiCers Associatlon to the transfer of the

applicant to Dawki hnd afte: taking into consideraticn all
IR ‘w— o ,s H
genuine claims of all concerned. It is also their contentlicn

‘4

that pooting of the appiicant at Dawki would give him much
ddvantage in teims‘of apecial pay applicable to boerder
postings as he héd earlier been posted in border arcas and,

in fact, ha had completed two tenures in Dawki itself. They




. ?a&é alao disputed the claim of the applicant that he intended
'-e.wo*!w- T ’ .
to aett&e down in Dawki after retirement and as such, he

b;Pouﬁd be po<ted in Dawki. As regards the transfer order
dgtcdizlf?.1995 they have stated that it was issued by the
ﬁ%bc;ichgacﬁtﬁ(ﬂqrs) who is the competent avthority to issue
'fgiéficn trangfer orders. The learned Addl.CiG.S.C Mr G.Sarma,
i3 R o

pported the contenLicns made by the respcndents in their

,‘\& .

Wfitten statement. He fanher submitted that transfers are
P

administtative matters and are not to be interfered with ae
'itﬁﬁaj create dislocaticn in administration. He also submitted
gg;t the Employees Asgsociation had not issued any threat to
th: ;dminlﬂtrALicn but, on the other hand in this particular
.1‘2:86'of the applicant it had cooperated with the administra-

v -1'..‘[

‘jﬁ.tion in runnjng the administration smcothly. He contend’that

M 4
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1t was only after taking the view of the Group D officers’
. “f

g, Asacaiation ‘into cohsideration that the order to cancell the
LT
rder of transfer of the applicant to Dawki was issued by

e

T e the competent suthority. He said that there is no malafide

e

T

or ulterior motive in ordering that transfer order was to be

cancelled put only administrative policy was ohserved.
Wy oot
4. The plea that the order of transfer of the applicaent

..
i

to Dawki was issued as per the direction of Respondent No .2,

. Commiasioner of Customs(Preventive),sSnillcong and that the

. : vl s crder of tranafer dated 18.7.95 was ordered to be cancelled

1 o by tha Commianioner of Centra) Fxcisec, Shillong, Respondent
N\ %‘ f;'>, ; No 1, aftar coneultation with Reepondant No.2 aAre not
\ \ Sl . convincing. The office of Kespondent No. 2 had written to the
i ;{' office of Respondent No.l with a reqguest to issue transfer

order of the applicant to Dawxd and the order dated 18.7.95

was lssued by the cffice cf Respondent No.l. The order issued

must necessarily have been issued only with the approval of

72

‘ﬂ,i

ﬂ' }é“n
%ﬁ«ﬂ c‘*
*3’53‘ J‘-a

e .p.,l:,

P




K

‘R

! e .

' AUV
1 ‘ “/

- PR 4 SO

' .
t Lo
i : RO
; IR

it

[that the order ni tranmf

that the

order directin .\
g ‘taﬁ 18.7 95 ﬂhﬁu]d I Cdn<e1)fﬂ

was issued by Respondent'ﬂo i, in consultaticn with Respondent

Ch 3‘“:..:,§‘R i

No.2. In hts rﬂpresentaticu z@quasting for his transfer to
Dawki tbe applicant had’ qivan nis personal reasonﬁ, hmmely.
(1) he was swffering from Sciatica fo: the last few yearsS,
(2) the suffering aggravatea in 3 cold place like antllong,. .

{3) cn these grounds he Hﬂuld prextr @ . posting o2 warmer

place nearby his hone town‘that 13 shillong where his family

.. Fr i

resides, {4) in paztinul&r hﬂ prcferred pawki being the nearest |

'u“v

place from his home and {5) ha had only twnr yeara cf service

left. Thaene thcreﬁor& are th@ grounda for compassionite

consideration. It is true that tha trdnsier guidelines dated
30.6.1994 enclosed as hnnéxnre R—3 to the written statement

do not contain any 1nstrnction regarding transfer on gomperriw
onate grounds. This doea not however necessarily mean that

the administration 1is bereit of compassionate consideration

of the cases cf the employees. In fact)such compassionate
consideration was takenvby the Respondent No.2 under whem :
the applicant was workiég énd the case was placed before

Respondent No.l ronsequant to which the order of transfer

dated 18.7.95 was iseuea by the Respcndent No.3 whose office

it is understoocd 1s paxt and parcel of the office of
espondent Noal, transfnxing thﬂ applicant from Shillong to
Dawki. Thae Respondents were aware of the norms ‘of transfer
at the time they decideé that the grounds put forward by the
applicant for his transfer to Dawki were valid and that they
merited sympathetic consideration. The Note dated 18.7.95
however discloses thaﬁ reépondent No.l was concerned only
with the objectiqns of the Group D officers Association and

the norms of transfer. There i{s no indication in the Note

i
i
|
i
[
|

" Respondont No.1. The Nota duad mn.?‘y doen not dinclone/ S/

<

by
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contained in g? ﬂy 2 a2

’t m@ﬁq‘w\w-k}"y”‘g
the action oﬁ the rgsgond‘_;

b WM“""&;“' g g
by which the learned ‘¢
ro the aeqpondent No-l
iss\.\ed at \the dictatesf .E

o ¢ ;w,.\

rl g
regard as the Agsociationvia QE
o opben Y '..,,'l(_

Oriﬂinal Appllcation4§ghm1tted by the applicant. Further,

the learned cou?sel had
R

Ty =

of the ordet of traﬁsfer%dated 21.7 1995. which was issued

want»d‘to attribute malafidc because
e

L Ba? A g
2T %

immediately, after the%;raneter order dated 18.7.19%25. On
i I?‘ el o

the face of this clrcumatanCe hiw cont ontion aeamng O have

some force but as, dill be di¢cussed further hereinbelow,

this ordeaer also doea not establiah malafide in the iszuance
of the, Note. dated 18.?.95 in the absence of any evidence

that the competent authority. the Superintendent(Hgrs),

" ':\ RAERIN

Customs and Central Excise. Shillcng had issued the order
dated 21.7. 1995 undex the influence of Respondent No.l.
6. It is the contentign of the applicant that he wae

PURAPR BERS S

shifted from the Cuatoms ﬁ?eventive Wing to the Audit Braoch

of Customa and Central Excise vide transfer order dated
21.7.95 4in order to Iruﬁttute his transfer to Dawki. This
order cams out eoon_ aiter the meeting Kggpondent NHo.1 had
with the members oi Group D oificers Association on 18.7.%,
and twfore the cnnoollntion o:dﬂr Aated 31.7.95. The
app)icant cannot. therp(oge be blamed for entertaining such
apprehension. The respdndenta have stated in thelr written
statement dated 16. 11 1995 aubmitCQd in this 0.A that the
Superintendent(ﬂqta) was Lhe  competent authority to issue
Rotation transfer ordera gswempowered by the office council
mecting held on 6. 6. 1993 They have nct spelled out th

it can be inferred that according to them, this. Rot=tion

transfer crder dated 21.7.1995 transfering tho applidbhk

.
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& ftamlf - has ncf connection with the matter
",'&,Vv‘\'w ,;:‘ el

Dawk{ * “and; even perhaps, that it is outside

"'i*"""""

=

‘s p« t~:‘ fe i ‘%}mnv NS -e(r’* r:'
the considetat.xon ;in

'._,‘,v LR
"ﬁpqre),tﬁst.l‘igbgffif:}g' o}f\gg_s'pondent No.l is not a party to
el .ty v,rnr' E \\'¢, f.:‘

o t.his appucation. Whatever may be, this order does not

.u, e

P

Superintendent

.t.f. 'ﬁ. o™
¢ eCessar.llyM tevent\“he applicant from being transferred and
;-'&\ ,.3.4’64,.%”w$'&“’
}\post.ed 0! Dawki far he is still an employee cf the Customs

)‘ "\.04\ Y

,»,-\-g-.ﬁ'. ”,n,t?:p? -,4;;;" v.m-‘,,',q’( D3
<., and C,ent.::ai Excise Depart.mom: in “hillong and,. as such, if

GBIy
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bR g SR AH) K srate ¥t daan

ehifted" to det. Bz‘!mch. -

. .

UL LGRS
hia fac}tc and cxrcumat.ance justify his transfer and posting
..(: e s [~~' ‘m;,x;,g.\ %g;l a,r,g.,“. P '
.+._M\:_th03wk1 jt& 8.0 n to- Respondent No.l to order applicant’s
. ’6.« N ,»..,4“*“:,,.33 “t.-ia“b’ $“‘1. 1\0 2
y 5 trannfer. tOxthat.,place aven after the applicant had been
;.

R T AT R
0% % R s
“§c_'f:‘p‘;r‘ti#”eu£?_?§:nts have acted inexplicably in this
O.A. A copy, ¢ of t.hc application was served by the counsel of
,.y«.ﬁ.. q§“\‘,w}f
the applisag;uon &hei: counsel on 27.7.1995. The application

came up fox‘ conﬂideration of aduission on 28.7,1995. Show
b i &~S e
causé was qrdc,red t'.o be iesued as to why the applicaticn

e ..

should not be adm.tt.ted and interim order restraining them

e B Vi .

irom '{.:np!..ege‘nting.the order contained in the impugned Note
dated 18.? ‘95 was ;;assed in the presence of their counsel
op.?g_."l. 1933 .“I:t howe«er transpires that they had issued the
sstablisﬁmpnt oraer ¥0.238/95 dated 31.7.95 jmplementing the
order cont.ainéd in the Note dated 18.7.95. They did not
8ubmit t;e shou cauae and the application had to be admitted
on 22 9. 95 withcmt their show causec having bren submitted

in the prwxence of their counsel. In the ahsence of any
detaile;vo‘: inf.ozmation {rom the respcndents, interim order
was 133\1:36 staying the operation of the Note dated 18 .7.95
ex}d_trang_fer:ct_‘taﬂt_zg dated 21.7.95 till disposal of this O.A.
Having 1m;;1emented'the order contained in the Note dated
18.7.95 by =x issuing the cancellatjon Ectablishment Order

N N0 .238/95 dated 31.7.1995 yet in para 24 of the affidavit

Syl
~
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24

Central Fxcise& Ouwahati who alao tated therein that he was

ti pivision, who 1s not

interim order dated 28.7.19?5

dents were in great difflculty in tha day to day adminintratiun

R

order. But they had alraa y 1mpiemented the Note dated

e. Horeovpz:, nowhere in
this affidavit ori PoKe Das had otated that he was authorised
by the respondents %o affirm and dnclare the affidavit or

that he had “ubmitted the*prayer onvbehalf of the respcndent

Transfer order dated

Furthex with regard to the Rotaticn

21.7.95, the applicant had not complied with the order and

Fopd -
i

T

after 28.7.95 he was justified in doing so in view of the

interim order dated 28.7.95 xestraining the respondents from
implementing the Lransfer ordﬁr. This interim was extended
by interim order dated 22 9 95 But the ro&pondents in para
7 of the affidavit datad lﬁaxl 199 not only indirectly
expressed flkuxi their desire to yiolate the interim order

it also wanted the applicant to do so when they stated that
ti1l date (16.11.95) the applicant had not obeyed the transfer

order dated 21.7.1995.

R C centds 11..
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8. In the light of the diacusaion tn para 4 above. 1t ia R

hereby held that the Respondent No.l had issued the grger ‘ I
contained in the impugned Note dated 18.7 «95 (Annexur;:-»sj
directing that the order of transfer of tha applicant to
Dawki shculd be, canqeued without takinq into consideration
the grounds furnisheg by the applicant in his representations
dated 4.5.1993 end 17.7.1995 in support of his request for
his transfer to Dawki. The Note dated 18.7.95 insofar as it
relates to the order directing cancellation of the order of
transfe|r of the applicant to BDawki is accor;nngly sot aa:tdo.' .
The respondent No.l is directed to issue a fresh order on
merit aftédr taking into conaideration not only the alleged

objectiona of the Group D Officers Association but thg grounds

——— .

put forward by the applicant in his aforesaid repreasentations.
The order {s to be issued within l{one) month from the date
Of receipt of this brder’ by Respondent Ho.l. The applicant
shall be contim‘zfe;! in tﬁe Custcms Preventive Wing till such
order is issued.Thereafter, if the order {s not in his favour,
he shall be allowed to proceed to Mudit Branch in compliance

with the order dated 21.7.1995% (Annexure—"l).

o ——— = — e —

9. The application is disposed of as above. NoO order as

— [

to costs. ) .
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of tranﬁfer to Dawki'LCs’undgr Sh'llong‘Custohs Divn. vide
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL qﬁf[
GUWAHATI BENCH

i
“Péz

Y
§“
’?
¢

Contempt Petltion No. 6 of 1997 -
in ' *:[

Original Appllcatlon No,. 142/95/1599

Mrs. L.R.Mithran t'

,....éetitioner*

-Versus-

- Sri Anil Chandra Dey

RN

. . .:Contemner/Respondent. -

~And-

In the matter of :-

\

| Reply submitted by the alleged con?emne
Respondent.. o S \\

The humble reply of the above named alleged

Contemner/Respondent Most Respectfully Sheweth H

1. ' That the respondent creées leave of the Hon'ble

Tribunal to submit that he hae'not violated the Judgement

and Order dated 12.01.1996 passed by the Hon'ble Tribunal |
in 0.A. No. 142/95 as would be evident.from the facts

submitted hereunder and no contempt iies against him,

2. . " That the Hon'ble Trlbunal on 12th January, 1996
passed the follow1ng order in Original Application No, 142
of 1995. The operatiwe portion of the Judgement and Order

is gquoted below :

Contdee....



Mg, > - In the light of the discussion in para

4 above, it is hereby held that the Respohdent

No. 1 had issued the order contained in the
impugned Note dated 18,7.95, (Annexure-S) directing
that the order of the transfer of the applicant
tovDawkivshould‘be.cancelled,without taking into
consideration the grounds furnished by the applie
cant in’hiégrebresentations'dated 4.5.1993 and
17;7;1995 in support‘of'his request for his
trather toibawki.7The Note dated.18 7.95 in so
far as it relates to, the ordér dlrectlng cancella-
tion .of the order of transfer of the appllcant to
Dawki is accordlngly set a51de. The respondent . No.
.1 is dlrected to 1ssue a fresh order on merit

- after taklng into consideration not only ‘the '
alleged obJections”of the Group D offlcers Assooia-
tion hut the grounds put. forward by the applicant
in his aforesaid répresehtations..Theborder is to
be issued within one month from the date of

recempt of this order by Respondent No. 1. The
appllcant shall be oontlnued in the Customs

Crdan-
Preventlve Wing tlll such is issued. Thereafter,

LA

if the order is.not 1n«hls favour, he shall be

allowed to proceed to Audit Branch in compliance °

with the order dated 21.7.95 (Afhnexure-7)."

Copy of the Hon‘ble Central Admlnlstratlve Tribunal

rder dated 12,1,1996 is annexed hereto and the same 1s

marked as Annexure-1.

That the alleged contemner categorically denied

| correctness of the statement made in paragraph 3 of the

Contd....
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Contempt Petition'and further begs to state that rather

the Contempt Ratitk&ﬁxkxx Petitioner has delilferately

and wilfully viblated<the'Hon'ble‘Tribunal's direction

_contained in Judgement and Order dated 12,1.1996 without

issuing a fresh order on merit taking into consideration

the objections of the_Group D officers Association and

the grounds put forwarded by thé'appiicant in his repres-

entation dated 4.5;1993 and 17.7.1995 in support of his

fequest for his transfer to Dawki, therefore it is abundantly

L]

clear and beyona all doubts that the Contempt Petitioner .

~did not pass ahy order on merit gs'per the direction of

the Hon'ble Tribunal's Judgement and Order dated 12.1.199%.

. ' [ ¢ ‘
The alleged contemner/respondent craves leave‘of the Hon'ble

Tribunal to submit thst the ~rder dated 12.1.1996 passed

by the Hon'ble Tribunal as mentioned herein above contained.

.four directions’

(1] (l)

(ii) .

(iii)

That, the Tribunal set aside the Note

date@’l8.7.95; in.so far as it relates

to the order directing cancellation of the

order of the transfer to Dawki.

That, therrespondént_No. 1 was directed to

~

‘issue a fresh order on merit after taking

into consideration not only the‘alleged
objections of the Groﬁp D Officers Associa-
tion but £he‘ground§ put férwar@ed by £he
applicant in his éfofeséid representations.

The order is to be issued within one month.

That, the applicant shall be continued in
the Customs Preventive Wing till such order

is #ssued.

Contd....



(iv) That, thereafter, if the order is not

in his favour,.he Bhall be allowed to

proceed to Audit'Branch in compliance

with the order dated 21.7.95.

4. Thaf, all the directions were to the Commissioner
of Central Excise, Shillong, Respondent No. 1 (Here |
petitioner mEXXNXBXREAKXEIBR in the qutemptLPetition),
therefore, the petitioner of this petition was liable to
comply with the order ofvthe.Hoanle Tribunal passed in
O.A. No. 142 of 1995 6n 12.1.1996. Instead, the contempt
petltloner made responsible the alleged contemner/respon-

dent for its compliance, In thls)connectlon mention has

‘to be made that all directions were meant for the Commissg-

ioner of Central Excise, Shillong ile. to the Respondent

No. 1 in the Original Application No. 142 of 1995,
/ .

5. That, the, Commissioner of Customs and Central

' Excise,‘shillong, the respondent No.l1 in the Original

Application No. 142 of 1995 was directed by the Hon'ble
Tribunal vide its orher dated 12.1,1996 (Annexure-lf

to issue a fresh order on merlt but the Commissioner of -

Central Exc1se, Shlllong, the respohdent No. 1 in Original

Appllcation No. 142 of 1995, instead of complying with the

Hon'ble Tribunal's direction to issue a fresh order on merit,

issued an arbitrary and non—speaking Order No. 47/1996

dated 29.2,1996, in w1lful and dellberate v1olatlon of the

dlrecthES given by the Hon'ble Trlbunal The relevant

~ portion of the said order is quoted below :

-

"Office of the Commissioner of Central Excise,
Shillong.

Subject : Transfer and posting in the grade,of
Havildar -~ 0/Reg. '

: -  Contd...,
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Ld Shri anil Chandra Dey, Havildar who is
under order of transfe; to Déwki LCs under
Shillong Customs Division vide Estt. Order No.
223/95 dated 1€.7.95 is hereby ordered to be
retained at Hqrs. Office Shillong until further
'orders.' -

This order is issued in compliance with
CAT Guwahati Bench's verdict whereby Estt. Order

No. 238/95 dated 31.7.95 has been set aside."

Copy of the order dated 29.2.1996 is annexed

hereto and the same is marked as Aﬁnexure—2.

6. That your alleged contemner begs to state that
the above order, interalia, to the Superintendent (Hgrs.),
‘Customs and Central Excise, Shillong. According to Hon'ble

Tribunal's order the contemner should be allowed to proceed

to Audit Branch in compliance with the order dated 21.7.95,

7. That your alleged contemner begs to state that
the aforesaid order was passed from the office of £he
Commissioner of Central Excise, Shillong in wilful and -
deliberate violation o} the Hon'ble Tribunal's direction as
the order of the Commissioner of Central Excise, Shillong

wWas not passed on merit rather it was passed with vindictive

attitude and in wilful disobedience of the Hon'ble Tribunal's
direction passed in Original Application No. 142 of 1995

on 12,1,1996,

e. That your alleged contemner begs to state that
notwithstanding the illegality of the aforesaid order
passed in total disregard and wilful violation of the

Hon'ble Tribunal's direction. The present contemner further

Contd...



begs to state that the contemner~was never reiieved

and directed to proceed to Audit Branch,by the Contempt

- Petitioner i.e. respondent No. 2 in.the Original Application,
Therefore, when a person was not relieved from/ﬁhis )
“duty i.e. at Headquarter (Preventive) Customs, Shillong!
how the contemners could join Audlt Branch, - Central
Excmse, Mentlon has to be made here that the respondent
No.2 in Orlglnal Appllcatlon No. 142 of 1995 did not pass
}any order on merit and did not relieve him to join to

Audit Branch, with an ulterior motive to harnss the present
contemner, Subsequently the Contempt Petltloner for his
non-301n1ng in Audit Branch to file a contempt petltlon
agalnst him reeks.of vehement and v1nd1ctlve attltude of
e'the admlnistratlon to the lowest rung of an employee with

1 .
sole obqectlve.to make him sufferer_mentally and_financially.

. %O x‘f‘&ké
9. ° “That the present contemner begs that the alleged

contemner/respondent cateéorlcally denies the correctness
of the statement made in paragraphs 4,6 and 7 of the
Contempt Petltlon and further begs\to state that from the
Office of the.Conmissioner of Central Exc1se, Shlllong, ‘an
order dated glst May, 1996 was issued by Shri P.K.Sinha |
’FChoudhury, Superlntendent (qus). 'superseding the order
dated 21.7. 1995, The relevant portlon of ‘the order dated
31.5.96 is ouoted below :

"Offlce of the Commiss1oner of Central Exc1se,
"Shillong '

. ORDER

‘ Dateg, Shlllong
i o _ 31st May, 1996

In supersess1on of this office order dated
21st July, 1995 communicated under G. No., I(23)&/93/

14608 12A dated 21.7.95 Shrl Anil Chandra Dey,

COntd...,
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HaVildar; at present posted in the office of |
the CommiSSLOner of Customs (Preventive), N.E.R.
Shillong hereby directed to report for duty to
the Superintendent (Training), Central Excise,.
-LaituMkhrah Building‘within'three days of

- redeipt of this order,"

~

' ' Copy:of the order dated 31.5.96 and order dated
21.7.95 are annexed'hereto and the same are marked as

Annexure 3 & 4 respectively,

A

10, That‘your present contemner begs to state‘that
when the order dated 21.7.95 had already been superseded

by the order dated 31.5, §?~as submitted hereinbefore,

there is no questlon arises of non~compliance on the part .
of the contemner in respect of a revoked order dated

217 1995, | |

11. . That the alleged'contemner had-nevervbeen relieved

from qu.’Customs'(Preventive) unit to join Audit Branch

-

~and when the order dated 21.7.95 was revoked on 31 5.

how the present contemner can be charged for contempt f
not Joinlng Audit Branch when the order dated 21.7.95 had

been revoked by the Admlnlstration (AnneXUre-3)u

12, , That your alleged COntemner begs to state that

he craves leave of the Hon'ble Tribunal to submit that

. the Petltloner has filed this Contempt Petition after 16

months from the date of Judgement and Order bPassed by the

Hon'ble Trlbunal on 12.1,1996 belng fully aware that the
respondents had revoked the order dated 21 7. 95 on- 31 5.96

and the Contempt Petition is liable to be dlsmlssed as

“time barred.

Contd.....



'30th April, 1997, particularly by the Commissioner,

-8~

5‘/{(..;«/’&' 4 zi

© 13, ‘That the contemner begs to state that th

s} .

filing of the instant Contempt Petition by ‘the Respondent

'No.‘zlih Original Applicatidn No. 142/95 for non-compliaﬁce

to a revoked order, namelylorder dated 21.7.95, is solely
with an ulterior motive to harass the present contemner
and intimidate all other employees from seeking statutory

remedies from the'Hon'ble Tribunal;

14,. | That yqur.contemnef'begs té state that all
directionslwas passed to the Department as submitted
hereinabove, théréforeg for wilful diéqbedience with
ulterior ﬁotiye to ﬁarass a very low paid employée of the
lowest.ruﬁg, a suo-motto coﬂtempt lies against the -

pvs. i RMth vz .

Commissioner of Central Excise, and the Superintendent
' A

(qus.) re&oking the order dated 21.7.95-bef0re-passing

an order on merit for wilful disregard and disobedience

of the direction of the‘Hon'ble Tribunal. .

15, That your élleged.cohtemner begs to state that

he craves leave of the Hon'ble Tribunal to submit how

he had been harassed by the respondents and still being

harassed even after his retiremént on superannuation.on

-

L 4

respondent No,,g/ih Original'Application and her office.

16. That the alleged contemner, begs to state that

~ he was posted in the Commissionéiaté of Customs (Preventive)

North Wastern Region, shillong. The head of the_Cuétoms

Commissionerate is the Commissioner of Customs, Shillong. .

17. That your alleged contemner begs to state that

the Commissioner Qf‘Customs‘(Prevéntive), North Eastern

Region, Shillong's autographic - observation - 'Please inforr

1)

- Contd. .



Superintendent qus., not to transfer any sepoy posted
to Customs without taking approval of C C.PA .. ...
was communicated to the office of the Commissioner of

Central Excise, Shillong.

Copy of the said letter dated 2.5.1995 is

annexed hereto and the same is marked as Annexure-5,

.18.' That yout alleged contemner begs to state

that desplte the Comm1531oner of Customs (Preventlve) s
above dlrection not to transfer any sepoy from Customs
without his approval, the order dated 21.7.95 (Annexure-4)
was issuadkby thé Soperintendont Jqus.); Customs andgd
Central Excise, - Shillong transferring the allegéd’contemner

from Sustoms to Central Excise,

19, That your present_contemnet begs to state that
as the order dated 21.7 85 was issued by the Superintendént
(qus ). Customs and Central Excise, *Shillong in disobedi-
ence of the direction of an officer much senior in rank
than him,~namely in disobediencevof the Commissioner of
Custom (PréyentiVe)'a order, therefore the present e

contemner was not relieved from Customs to Central Excise,

Copy of the correspondence dated 21.7.95 is
annexed hereto and the same is marked as Annexure-6,

20. That your present contemner begs to state that

AY

the Superlntendent (Hgrs.) Customs and Central Exc1se,-

Shlllong again in dlsobedlence of the Commissioner of
W

Customs (Preventlve)'s above direction issued»order dated

. - . A

31.5.96 (Anpnexure-3),

21, That the alleged contemner begs to state that

he was not relleved from Customs to Central Excmse as there

was no approval from the Comm1331oner of Customs (Preventive).

¥
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The Commissioner of Customs (Preventive) had already

observed that;no sepoy should be relieved from Customs
without his approval.

) M{xneAI ’
22. That your contemner begs to state that the

office of the Commlssioner of Central Exc1se belng all
along vindlctlve to the present contemner, 1ssued Memorandus

C.No. I11(8)18//CON/96/1189 dated 24.7.96 calling his

. explanation why disc¢iplinary action under clause (ii) of

- sub rule (1) of C.C.S.(Conduct) Rules 1964 should not be

taken against’ him for non-compllance to Snpxxxnksﬁdsx&ant

Superlntendent (Hgrs. ), Customs and REEEXX Central Exc1se,

. Shillong's order dated 31.5.96.

» : wa .&W/ .
23. That your present contemner begs to state that

-~

the aforesald Memorandum was 1ssued with an evil 1ntentlon
X .

to harass the contemner. as it was issued fully knowing

ey
the facts &hat the contemner had not been relieved by the

Comm1551oner of Customs (Preventive) to join Central Excise.

Copy of the Memorandum dated 24.7.96 is annexed
hereto and: the same is marked as Annexure-7 and redply

N

dated 24.7.96 is also annexed as Annexure-g€.
[} ) ) )

24, o That four present contemner begs to state that
the office of ‘the Commissioner of Central Exicse, Shillong
still contlnued its revenge by 1ssu1ng Memorandum of

Charge dated 19.9. 96 prop051ng action against the present )
contemner under rule 16 of CCS(CCA) Rules, 1965 despite
being well aware of the fact that the contemner had not been

relieved from Customs to'join Training Cell in Central Excise

Copy of Memorandum dated 19.9.96 is annexed hereto .

and the same is marked as Annexure-9.
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25, ‘'That your contemner begs to state that the

Central-Excise, Administration was so blind with vengeance
that- in spite of the Inquiry’ Offlcer s findings that
the contemner was not at fault, ‘the Dlsc1p11nary Authorlty

imposed major-penalty on him by ordering reductlon by 5

‘stages of pay in the time scale. The order was served

deliberately on the date of his retirement on 30 April, 1997

to cause humiliation and mental torture to him on the day

4

of his farewell from the Department. .

Copy of the order No. 4/97/401-05 dated 2€.4. 97 is
C.No. 11\10)A/2/c0N/96

" is annexed hereto and the same is. marked as. Annexure 1¢.

26, That your contemner begs to state that the

Commlssmoner of Central Exc1se, Shlllong passed the above N

Vorder in complete deflance of the rules and records as

the contemner had been commendeé for his sincere service

rendered as well as he had received number of rewards during

that period,'Further, the Central Excise Administration's
stand that as per minutes of the OCM_held on 6.6.95 all
members had agreed that the Superintendent (qu.)vwould

be responsible for rotetion/duty distribution of all the

~Group D staff has-ngt bearing»in'the case of the contemner;;

as he was not a member of the Group D- Association. |

’

Copy of the commendationsletter and rewarded

orders are annexed hereto and the same are marked as

Annexures 11 and 1%A respectibely. . .
T [d/.i‘oé}_‘f ‘
~27, : That your contemner begs t9 state that he has
"

- not commltted any w1lful dlsobedlence and the Commé351oner

of Central Excise, Shillong has subjected him to mental

torture and huge monetary loss by.ordering reduction ofvpay o

Contd...

~

BT
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as well as by filing this frivoious Contempt Petition.

The alleged contemner humply submits that he
fersed,

has not commltted any contempt of .the dlrectlon by ‘the
4

Hon'ble Trlbunal passed in O.A..No. 142 of 1995'dated

12.1.1996,

28, That your contemner further begs to state that

-

the non—joining to the Training Cell despite order dated

31.5.96 does not amount to contempt as Hon'ble Tribnnal

did not give any direction to the Contemner. Further
non-compliance of the order dated 31.5. 96 was not ordered
by thezﬁgffial Adﬁlnistratlve Tribunal therefore there is
no w11fullor deliberate violation of Hon'ble Tribunal's

order by the alleged contemner.

29, - . That the contemner humbly submits that the

Hon'ble Tribunal may be pleased to dismkss the Contempt

Petition and pass necessary order directing the Commissioner

-of Central Exc1se, Shillong to pay exemplary cost to the

contemner for causing both mental - torture and monetary
wdgpw/meeﬁma

loss to the ARE and’ further be pleased to drop the Contempt

Proceedlng.

Contd. ..
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I, Shri Anil Chandra bey, son of late Abhay
Charan Dey, aged, about 61.years, resident of Umbliﬁg,
Dhillong-G, ailegea‘contemner in the Contempt'Peﬁitioﬁ
ﬁo. 6 of 1997 do hereby declare shd verif? that the
statements made in paragraphs 1, 2,3, 4 5,6,7, g,9, 10 11,
17,19,20,25,26 are derlved from records and 5,6,12,13,14, 15,
'16,18,21,22, 23 and 24 are true to my knowledge and I have

not suppressed any material facts.

Place : G ) f . ‘J~ Signature
Date ; {ﬁ[@'{qﬂf

Ay
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S CENTRAL ADMINISTRATIVE TRIBUNAL,CGUWAHATI BENCH.
otiginal Apbncauon No.142 of 1995.
Date of . Order : Thiu the 12th Day of January,1996.

v
o

shri O.L &mglyino. Membet (Mminiatrative).

[

shri Ani} Chandla Dey

Havildar under the: S‘hillonq Cus"oms

Headquarter({ptav.) .

Of £fice of the Camnissioner of Customs, "
Preventive, North Eastern Reglon. '

Shillonq. a o e AppllCant.

~

By Mvocate Shri H. Chandaa. _ '
- Varsus = »

1. The Comnissioner,
Central Excise,
, Horalo Compound,
. Shillong-793001,

.2+ The Commissioner,
Customs (Preventive)
North Eastern Ragion,

- Shillong-7193001.

3+ The Dsputy Coumissioner (pP&Vv)
Customs and Central Excise,
Moralo Cdmpound;”
'Shillongy-793001.

4. Uniontdf India through Secretary,
Govt. of India, Ministry of Finance,
Department of Revenue, New Delhi. « « o o Kespordents.

[y

By Mvocate Shri O.sarma, Addl.C.G.S.C.

ORDER

i
G.L.SANGLYINE ,MEMBER(A)

A}

N The applicant was working as Havildar in the
ﬁraventive Unit, Customs and Central Excise, Shillo.ng. He

- subnmitted a representation dated 4.5.1993.etidrénzaod to
the Additional Collector (P&4Vv) Customs and Central Excise,
shi'llonq seeking a transfer to Dawki Custons Station. Since

there was no response from the authority concerned, he

L e ST . . .
R ﬁ,{‘ﬁ?“{ submitted another representation dated 17.7.95 addressed
RS ' = . ‘

\)».‘?-‘g'_i‘:’ 8 ,L\\\\ to the Commisgioner, Customs Preventive Collectorate, NER

Shillohg reitorating his request for a transfer to Dawki. ‘

: e
NG HATL ¥ e
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~
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;ﬁﬁo the Deputy Commlssioncr

No.223/1995 dated‘1e

l’w

oner (P&V{,RQSpondent B ';,f

(\!\

w*

D officers, directed vida Note.dated 1871995 that the
o i 'Y’*‘ ',.’l"‘" "‘4,

aforesald Eutnbliahmcni‘order be Eancal\ud. The applicant

No.1 urglng Eor immedlat _implementation of the transfer
order’dated 18 T. 1995.‘On il.? 1995 the applicant was relinved
duty in the office of the Additional Commissioner, Central
Exclae, (Audit). ﬂ\illong vido order dated 21.7.95 iscued
by the Suporlntendent (qu&j Cuatoma and Central Excise,
axillonq. This order w$§4§bjected to by the office of the ' ii
Commissioner of Cuatomnﬁpreventivo). NER, Shillong,:fﬁ?
applicant had submitte&ﬂgkis oriqinal Appllcation on 21.7. 1955
: ' praying to sot anidm and éuuah the aforenaid Note dated!
© 16.7.1995 and order dat»d 21.7.1995 and to direct the’ i cinpofi-
. dents to implement hia transier order dated 18.7.95 and to
crannfer and post hin at Dawkj..
2. " The applicant haa contended that the Establshm:nt
order No. 223/1995 datod 18.1 .95 was ordered to be Lancelled

after the illegal ‘threat of Group 'D' Officers Association

to the Commiaaionér of Contral Excise, Shillong and secondly.

P
~..'

.

Tl e
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that the afcresaid transfer and posting order dated 21.7.95
w;c ispsued with an ulterior motive to frustrate his claim

for posting at Dawki. In respect of the Note dated 18.7.95
thae learned counsol. Mr M.Chanda, appearing for tho applicant
had suunltted that it was {ssuecd without application of mind
and with malafide intention. Respondent No.1l had yielded to
the objecticn of the Croup D Officers Association without
giving any opportunity to the applicant to explain his case.

Thae applicant is not a menber. of the Oroup'D officers Associa-

‘tion~and that Association could not therefore have objected

to his tranafer to Dawki. Moreover. the objection was raised
only in respoct of Lhe applicant because he wap not & member

of the Association but not in the case of hri Jagadish

Cﬁandra Dab who was posted to a border Station by the spamg
order cf ttanafer alongwlth the applicant. The applicant had
made a request £or his posting at Dawki on ground of his
health. The other ground glven by him in hie representation

for posting at Dawki is that he was in the verge of retiremente
Acerding to the 1carned counsel since the applicant was

abcut to retire he has a right to be considered for posting

at a place of his Ehoice. The representation of the applicant
wae ccnsjidered and accepted by the authoritlies concerned.

put his order of transfer to pawk{ was orderecd toO be cancelled
on the same day of its issue by the authority winhout appli-
cation of mind. Simply on account of the objection rﬂised

by the Group p otficers Aspsociation. Mcording to thea luntnud
counsel the pleasf given by the respondents in thelir written
statement have no force in the facts and circumstances . .
relevant to the applI:anb.\g? pointed ovt that one of the
reasons given by‘the tespﬂnd;\ts in their written statemaent

seems to be that the ‘applicant dould gain by Rs.20/-p.m. by
W

LS N

P et



by means of a 9pocial pay 1f he ia pOﬂted at Dawki hat tlf'
had not taken 1nto con idﬁjation that the applicant would ; _
be receiving lcsser emountisf House Rent Allowancv. He also.
pointed cut that tho tranwiat guidolines annex¢d by the
rosponientstto the wtitten statenent do not stipulate any
option to bé made £or postinqs of staff in border areas. As
regards thc order dated 21.7.95. the lear: Lounae) eubmitted
that it was issu=d simply to placate the Group D officers
Annnciéticn..: e ‘fz>n{“>;
3. " The 'espondonta have contested this upp]ice111n
subaitted by the nppliuanc- They hrva contendod thnat the
administration AIwayn hgva ;ho right: to corrsct éz; o
{raned Anadvertontly withéut'taking all relevant facttors
into consideration and tha€ thn‘vane of the applicant iz no
eXCe;tlcn. Thus 1n othct worda. ic 10 thir Ponthntjun that
the order of transfer dated 18.7.1995 was issued dlthout
taking into cnnsid«ration alllrelevant factors and that the
order had to be ordered-to be cancelled by the impvgned
Note dated 18.7. 95 According ‘to them this crder of trancfer
of the applicant to Dauki had bcvn issued as per direction

of the Commiasioner of Cuetoms (preventive), Shillong and

had to be ordared to be cancelleduby the Commissioner of
Central Excise, bnillonﬁ.:tﬁe carldre controlling authority,

after £1nd1nq enough ground in the objections raised by

the Group D 0f£1c¢ra Assooiatlon to the trannfer of the
applicant to Dawkd nnﬁ‘aitcr t»klnq fnto conalderation all
genuine claims.of:ail coﬁcéined. 1t is also thelir contenticn i
that posting of ‘the appl}ﬂant ‘at Dawki would give him much %
advantage in terma of spacial pay applicable to bcrder '
postinge as he had earlier been posted.in berder arcas and,

{n fact, ha had completed two tenures in pawki ijtself. They

e b At i eepem p e =




»havt aluo diaputad thc claim of the applicant that he intenned

Cuft 5T 1y
to’ aettla down in Dawkl after retiremant and as such, he

Rahl vl SN

').hould he po~*ed {n Dawki. As regarde the transfer ocvder

P B

dated 21-7 1995 Lhey have stated that it was {asued by the

¥l

:Superintgndodt,(ﬂqrs) who is the competent authority to lesue
otation trangfer orders. The jearned Addl.CiG.S.C ¥Mr G.Sarma,
Q'“Pln-.

supported the ccntenticns made by the respcndents in their

vcitten statement. He further submitted that transfers are

“ _.,

.'.g.‘.
administrative matters and are not to be interferocd with ase

:,it may ‘createdislocation in adminiattation. He alpo submitted
1oyees Association had not iscued any threat to
éﬁih;dhinistration but, on the other hand in this particular
Aé;aé‘ofAtho'npplicanL it had cooperated with the adminietra-
4 iibk 1n runnlng the administration amcothly. He contenvy that
1: was only after taking the viow of the Group D officers’
hﬁaaoalation ‘{nto ‘cohsideration that the order to cancell the
tdet of transfer of the applicant to Dawki was issued by

the competent authority. He said that thcre 1s no malafide
,6: ulterior motive in ordering that transfer order was to be
cancelled mut only adminis strative policy was observed.

S e

4. . The plea that the order of transfer of the applicant
to.oawki was ipsued as per the direction of Raspondent No .2,
Commissioner of Customs(yreventive). gnillong and that the
;rder of transfer dated 18.7 .95 was érdered to be cancelled
gy the Commissioncr of Central Excise, Shillong, Respondent
HOo.1, after congultation yith Reepandent Me3e2 ALe not
éonvincing. The office of Kespondent No.? had written to the
office of Respondent No.1 with a request to issue transfer
prder of the applicant to Dawki and the order dated 18.7.95

was issued by the cffice cf Respondient Mo.l. The order icsued

must necessarily heve been issued only with the approval of




/that the order of trana

;g

7 kansé

order directing
fer dated 18.7 95 should be cancened :

~1 in consultation with Rpspondent

.

was issued by Re»pondent Bo

No.2. In his reprenentation requesting for his transfer to-

v

pawki the applicant had given his personal reasons, ncmoly.

(1) he was suffering from Sclatica fcr the last few yqazs.

(2) the suffering aggravatus Ln a cold place 1ike c'hillr.mg.'

{3) en these grounds he wculd profnr ag . ‘vﬁtirg 1~ a warme«

place ncarby his home town that 13 S)illcng thre'his family

resicdes, (4) in particular he preferred pawki being the ne

place from his home and (S) he had only two years cf nervi”e'

1eft. These tharefcre are the qrounda for compassicnate

ccnsidoratlon.‘lt is true Lhap the transfer guidclinnn aated

30.6.1994 snclosed as Annexure R-3 to the wrilten etatarent

do not contain any instruction regarding trensfer on compssci-
onate grounds. This doea nct hosiever necessarily mean that

the administration is bereft of compassiocnate consideration

of the cases of the employees. In fact)such compas sicnate

consideration was taken by the Ragpondent No.2 under whem

the applicaent was workiﬁg and the case was placed e fore

espendent Nc.l conaeqdént to which the order of transfer

dated 18.7.95 was isqued by the Respcndent No.3 whose office

it s undgrstood is part and parcel of the oEfice of

Raspondent MHo.l, transfering the applicant from Shillong to

Dawki. The Respondenta were aware of the norms of tranco fer

AL the btime thoy ddecided that the grounds put (orw-nr\ by thu

applicant for his tranafer to Dawki were valid and that they

merited sympathetic Ponnideraf ion. Thv‘ tote dated 18.7.95

hawever discloses that respondent No.l was concerned only

with the objecticns of the Group D officere Asscciation and

the norms of transfer. There is no indicdtion in the Note

arest

! kR

: ; A tNQ_L the \-:Zﬁ‘ :
Reapondent Boed. The Mote antad 18.7 95 vﬂbdufnot dIuc =i




2 Ato the effect that the above grounds gi\cn by the cppllcunt

<-‘\, .h“ 'u\nrk :,

'were consldered by the Respondent Ko.l while issuing the

fl PN A . was

A Note or that the earlier decisicn ba*ﬂd cn the abcove glcundsé

R

¥ T'"after their reevaluaticn.

A conaidcred to bq grong{ It may be menticned that {f the esrlier

s IR

.deciaion to traq;fet the applicant was on compassionate ground

33'-'-‘.'. + R nl

based on the above request of the applicant, the norms ct

‘<« b3

tranaier perhaps sere not appliﬂable to that decisicn. In the
citcumatanﬂas. the claim cf the Respondents that all genulne

claima of all concerncd woere considercd in this particular

MY
A hE L S S

c?ae is not acceptable fin the absence cof anythjng erpresced

..... et

in “h'iq .rop!.e_sunt.at.tona were aongfdered Ly Respondent nn.l
uﬁiig lééuinq.the Note dated 1€.7.1995. The applicant has
‘tﬁfpoforo justifying reasons to foe) agarfeved with the Hote
iéiﬁed.sy “esbbndeﬂt'ﬁo.l.

5: _ Tha applicant served a copy cf this criginal appli-
cation on the learned Addl.C.G.5.C Mr G.3arma, on 27 .7.95
and the applicaticn was placed for consideration of admission
on 28.7 95 on that day interim order staying the operation

o£ the NoLe dated 18.7.1995 and the transfer order dated

R

v 2;11.95 ti11 consideraticn of admission of the application

wag_paused‘aftqr hearing the ccunsel of both aides in their
pf?#enCQ. §MOw cause for edmisczion woas listed cn 11.£8.95.
turing the course of final hearinng of this npplication the
learned counsel, Mr M.Chanda subeettted o copy Gf Establinlment
Order Mo .238/95 dated 31.7.1995 cancelling the i‘:atehlinhuurnt
order Mo.223/95 dated ip.7.95, that is the transfer order of

the applicant to Dawki, issued by the Peependent NOL3.
Pl ’ Y J

" According to hilm this acticn cn the part of the Respondents

clearly establiches their malafide cven to the extent of
vioclating the order of this Tribunal in crder to deny the

applicant hia tranafer to Nawki. His contention 1s -nct

centd. Beoo

37



acceptable as no muln£1d0ﬂ1n 1o3u1no the fmpugned ordér
contained in the Nota dated 19»7.1995 can be inferrad 1:@{ 
the action cf the ronondents on 31.’7 1995, Anot.her aspecte
by which the learned counsel had wanted to attribute malasltst
to th‘e“ﬂei;{?ndent No .l is t.hat. thc Note dated 18.7.95 was
1asued at'-\t'he dictates ~.°£-_ 'the "Grcup D cfffcers Acsociation.
No finding of malafide can howaver Lr rded in this
reygard as the Agsociai@pn.$glﬁ9§ made a respondent in this
oriyinal Application aﬁhn1t£ed,by the applicant. Further,
the learned ccunsel had wam.vd to at.t.ribute malatide becensae
of the crder of trar'\séer dat.cd 21741995, whlc.h wag fnoued
imnsliately after the tranuier order dated 18 71095, On
llm face of this clrcumstance Nirm vt et Son eeemn Lo have
some forca but ap will be d;ggussnd'furthcr hereinine low,
this order also doca.v:r_\ot establinh wrn)afide in the iztuanze
of the. Note dated 18.7 +95 1n’ the abscn;:e of ény evidence
that the competent authotity, the Superintendent(Hgrs),
Customs and Central Ewclse. Shlllong had losned the order
dated 21.7.1995 under the 1n£1uence of Kespondent Koe.l.

6. It is the contentlen of the applicant that he was

shifted from the thoms Preventive Ying to the Audit Bramnch

"of Customs and Central misa vide transfer order dated

21.7.95.4n ordnr to fm«trate his transfer to Dawki. Thie
order cams cut aoon cﬁter the zneet.ing Fespondent No.l had
with the membars of Group D Offfcers’ Association on 18.7.5
and hefore the can:ellation order Aated 31. 7495 . The
applicant cannot therefore be blamed for entertaining puch
apprehension. Tho reapondents have stated in thelr written
atateaent dated 16.1i‘1995 submitted in this 0.A that the
Superintendent (Hgrs) was the compctent authority to issue
Rotaticn Lran:;f(cr orders as empowered by the office council
mceting held on 6.6.1993. They have not spelled out bat

it can be inferred that}accordinq to them, this Rotzticn

transfer crder dated 21.7.1995 trans{ering the app!i'c'a.i{t:




L 4in the Hcadquart.era it.aelf has ncf connection with thetmatter
of hia ttanafe'r.to Dawk.i and. even perhaps. that it ls outside
thc.co_’n'siderat..lor_\ 1n ”t.hia application as the Juperintendent -
(qu'o),.ln t.he office ot Rcspondent M5.1l i nct 2 party to

BN
t.his applicat.icn. '-\ma*ever may be, this order does not

neccssarily prevent the :\pplicant from beling transferred and
A poated to. Dawki "or: he 18 still an employce cf the Cusntons
and Central Exr‘ise Department in “hilleng and, as such, 1f
his ‘facgg .;md circumstances justify his transfer and posting
to Dawkiit :1.8_ _ope-n_. to Respondent No.l to crder applicant's
tran‘n.ter_‘_;‘t:.o' th_»_:t.._:élace even after the applicant had Wren
shifted to Audit nranch.
7., ' 'mo P-oeponden*s have acted inexplicably in thie
0.A. A copy oi the application wag srrvesd by the ccunsel of
the applicant on their councel on 27.7.1995. ‘I’ho application
“came up for ¢onslderation of admnisnion on 28.7.1995. thow
cause was ordered to ba issued as to why the applicaticn
should not be admitted and interim order restraining them
from implemeﬁting the order contained in the fmpugned Note
dated 18.7 .9% wae pasased in the presente of thedr counnel

on 28. 7 1995 Te howev ‘er transpirest) t!-at‘*they,.hadg_iusucd “the

Egtablishoent otder NHo«238/95~dated-31-7-95511r ol errr?*rr_t_.’-iﬁg=the

crder <« kon!.ainéd in_the Nste Gated”18:.7.95, C They A1 net
aubmit the show cause asix the application hatd to e wlinftted
Ton 22.9.9% without thedir show canre having beeen robmitted

in the presence Of Lthelr comnuel. In the absence of any

detofls or information from the respondents, in"t. AT oraey

u;?_cr-}lssﬁea“-jfﬁivfnq The-gperation ofothe Hote dated A1l .9%

afff~transfer. order. dated 2177795 111 dispcsal GLTthis OJn.
Having implemented the crder contained in the Note dated
18.7.95 by mx issuing the cancellation Ertabli{shrm:nt Crder

N0 .238/95 dated 31.7.1995 yet in para 24 of the affidavit
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dated 16.11.95 (written atatument) thcy npank of areast di\f!!u-'<

lties caused by the 1ntar1m ordcr,to*their day to day admini-

order is liable to be vaﬂated. This affidavit was affirmed

1,

-

and declared ﬁ)~cne sri P.R.Ghosh. Superintendent(Laa),

Central Fxciae\ oudahati who alao statpd therein that he was
authorised by the reepondenta to file the written stateinunt

on thelr behalf. Not only that but one‘“ri P.K.Das,Supurin-

) tendent{Law), CenLral Exciae. Quwahati pivinion, who fx

an affidavit on 13.9.1995 scckinq vwration of the «ox liex

fnterim order dated 28.'1 1995 on the ground that the renpon-
dents were in great difficulty 1n the day to day administration.

in their offictal work due to stay granLod by the interim

order. ut they had already implemented the MNote dated

1R,7.95 cﬁ 31.7.95 as mentioqed above . Moreover, nowhere in

this affidavit Sri P.K.Das had stated that he was authorised

by the respcndents to affirm and declare the affidavit cr

that he had submitted the prayer on behalf of the respenientZe .

further with regard to the Rotation Transfer order dated

gggg;&s, the applicant had not. complied +ith the order and

after 28.7.95 he wae justified in doing eo in view of the

interim order dated Z

{mplementing the transfer orders This interim was extended

F1 of the af fidavit dated 16.11.1995 not only fndirertly

!

by interim order dated 22.9.25. Put the respondents in para \
!

|

g cﬁprcssed #hamet thelr dezire to vioclate the interim order

% but also wanted the applfcant to do so when they stated that

£ till date (16.11.95) the applicant had not oleryed Lhe tranrfer

A crder dated 21.7.1995.

strative official work and contended tlnrein that the interim

N3

N had affirmed and declared

rcstraining the respendents from

'»"f . ‘ "
& . o : , centd. 11..

s
o

. ——

!
|

|
|
|
1
|
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,1 a. In the light of the d(ncusnlun in para 4 above, it il'

hereby held that the Hcapondent No.l had {ssued the order

.-

centained in the impugned Note dated 18.7.95 (Annexur'—S)

directing that the order of transfer of the applicant to

r

Dawki shculd be, canqelled without taking into eonsideratlon
the grounds furnished by the applicant in his representations - ° i
dated 4.5,1993 and 17.7.1995 in suppo;t‘of his request for - ‘
his transfer to Dawki. The Note dated 18.7.95 insofar as it
. relates to the order directing canc;ilation of the order of

transfer of the applicant to Dawki is accordlnqu set aalde. o
e féspondent No.l 18 alrecEzar E“‘l!sue a f:esﬂ'Z?E:?'Eﬁ?? !
prori-SEtsr TEAkIHg "Into e ona I URFREISA RIE BRIy EIATEI1E5Td - i
obsections of th GEaUB D TEELCerarAsapeiation but the g.rour.:da
put forward by the applicant in hin aforesasd representations.
The order is to be issued within 1{one) month from the date |
of receipt of this brder by Respondent No.1. The applicant !
shall be continued {n the Custcms Preventive Wing ti1l such ,

order {s issued.Thereafter, 1f the order is not in his favour,

{
’
. ¢
he shall bé allowed to proceed to Audit Branch in compliance l

With the order dated 21.7.1995 (Annexure-7).

9. The application is disposed of as above. No order as

to costs. .

' . e . . e

- ) Sa/~ mrmatn (AnnN)

' M, ,f-'...: o RS 4 Certified 2 ke true Copy
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OFFICE OF THE COM#iISSIONER OF CENTRAL EBXCISE o lf Ch
SHILLONG

STA3LISHMENT ORUER NO.4 7 /1995
DATJ.;D SHILLONG THE ) 4q+h FE3.'96

Subject : Transfer and posting in the
~graGe of Havildar ~ O/Reg. ¢
—*L [ <= e Ty e B
shri anil Ch}'béy, Havildar who is?&ndef order
of transfer to Dawki LCS under Shillong'Custohs Divn. vide
Estt. Order No. 223/95 dated 18-7~95 is hereby ordered to be

retained at qus. Office shillong until further orders.

_ This order is issued in compliance with CAiAT
Guwahati Bench's verdict whereby Estt. Order No.238/95
dated 31-7-95 has been set aside.

. fa\
( JeLe NGILNEIA )

I—.JJDITIONAu COMMISSIONER (P&V)
CUSTOMS & CENTRALL EXCISE ;SHILLONG

' . =1 MAR 1336
CeNOLII(3)1/ETeIII/92/ 513620 ?j @.}Sated P w'?J ?

~ Copy forwarded for information & necessary action to

1. The Commissioner of Customs (Prev.), N&R, Shilloﬁg.
2. The Assistant Commissioner of Customs (Preve.) Dan.,

.Shillong. ,
: shrlhAnllq,h. Dey, Havildar for compliance.

4. The A+Cs2:0.(Acctse)/Peac0s, Hqrs. Office, shillong.
5. The Superintendent, Dawki L.C.S. "

Ge The superlntenaent(qus.), Cus. & Cene. Ex., bhlllOdg.
Accorcing to CAT Guwahati Bench's verdict Shri i.C. Dey
Shoudd be allowed to proceed to audit Branch in complian€g -
. With order datea 21=7- 95. ) .

. ) o
.’f I" . . .

o | . 4// ,,L,./

M ( J-L.uK’GImJEL: )
M ADUITIONAL COMMISSIONER (P&V)

CUSTOMS & CENTRAL EXCISE s SHILLONG
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:2 s A Annezxure - 3

: ) OFFICE GP THE mISSIOHEB OF CENTRAL EXCISE ’ SFIILLOblg‘

lf&

o Dated Shillong 3lst May'96y

In supersession of this office order dated
21st Jaly 1995 commnicated under CiNo I (23)/8/93/14608-
lZ(A) dated 21 JE.IY 1995 Sri ‘Anil Chi m’, Hav:llder, at
(Preventive) W%E”; yiShillong hereby directed to report
for duty to the superintendent (Training) Gentral Excise
Laitumukhra Building within 3(three) days of receipt of this

orderd

Q Seal )
GiNod VIIL (2)/ms/pm-acrslaa/pam/12021-14111
Gopy Porwanded toie |

14 The Superintent (HQr Prnventive),ﬂ/e the Commissioner
of Qustoms Procentive NiEiRwShillongs:

24 The Superintendent (Training), Central B:cise,l.aitumukhra
MiSyBaildings; '

3é The A.?_,',«':TOS*'.Geatral Excise,l.aitumukhra,m.S.Buuding‘f

43 Sri Anil ch,;iaay.aavu_der for complianced

¢ Sd/-
| . ( Pu&KoSinha choudhury )

318’5096
Supertntendent (HQe)
Customs & Central Excis
Shillongsi _
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QJSOMS AND CENTRAL EXCISES, SHILLONG.

|

| | Dated, Shillong 21st Jaly'95.
It is hereby order that Sri Anil ChyDay,Havilder

at present posfed in the office of the Commissioner

of Customs preventive, Hifmo’Shilleng is hereby diricted

to attend duty with / attdched to #dditional Commissioner

Central Excise,“(Mdit) ise at Laitumuﬁhr; Customs & Central

Excise Audit branché This order is issued in superl?:_:

etion of this office order dated Ist Mayis hereby b

rétbased from duty from G C Pts office on the often

now of 2lst July!'95 with diection to report to PROZ

Laittumukhra Central &xcise offices |

S/~
Illigible
PiKisina Ghoudharus
 Supdté (Has)

Costoms & Centra e
Shillongs ral Excises

CuMoi1(23) §/93/ 14608~1253 Dated 217=-95, |
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COLLECTORATE OF CUSTOMS (PREV) t:' NOKTH EASTERN REGION
. HORS , PREVERTIVE_UNIT :: SHILLONG. E;‘é

&
&

: C.NO.II/2/HQR .PREV/ET/CUS/SH/94/PT .1/ Dated : | Lf{
To -

The Superintendent (Hgrs.),
Customs and Central Excise,

~ Shilleng. -

Sub t Transfer of Sri Anil Ch. Dey, Havildar,

Please refer to your order under C.Np.l(ﬁB)Q/Qa/QOOS-:'
10(A) dated 1st May, 1995 regarding transfer of Sri AniY Che Dey,

Havildar..

In this connection, Autographic observatiuns of the
Collector of Customs (Prev), N.E.R, Shillong is re-produced below -
for your necessary action and"aancellation of th$ said .order,

# please inform Superintendent, Hars. not.. v to
transfer any Sepoy posted t0°" caatoms without taking approval of
C.C.P. and his order dated 1.5.95 should be cancelleds® . :.usr..

« - 8
) b .
codnt " VL s

,_ . ,-.. [
( Ge. NONGBE'P )

. ..ze; -~ NSSISTANT comncma(pasv.)
. i

C.NO.II/ .PREV/ET/CUS/ H/9’4/P'1‘ I/ 171_ D“ted '1/.5/ ‘7’0

Copy to Sri Anil Ch° Dey, Havildar; Collectorate’of
"\_CuStoms (Prav.), N.E.R., Shil.long for his information. R

.- FRER “. g

o y§ m e

0 , o . ASSISTANT COLLECTOR: (PREV.)

, o ' cor.mcrom'm OF CUSTOMS (PREV.)
}j}”’ | ~ SHILLONG.

-



Cno

of the Commissioner of Custems ’Orevoz that no Sepoy from the Customs

without corsent of him and this was duly communi-

<>

sheuld ke withdrawun

C. G,

Day, Havi.tdaro

A% Aoty rue -8

- oo sis et W LU TUES PREVERTIVE
UQRb. PP“VENTTVE UHIT :v SHILLONG-793001.

D YIS 30 A TS S e wt P e At W T e de e s o r ~--

-------- ks S X

The buoerintendent (Kgrs.),
Customs and Central Excise,
Shillena. !

Cm—— vV Sw— oan

\ ’ \
i

Suby ¢ Irarc‘*r of Sr* ‘pil Ch. “ng. nﬂV‘ldar.

-

I1,/2 nuD.PQE."'/’E'T‘ ICUS/SH/Qa/PT. 1/

Please refer to your order, dated 21st July, 1995 issued
under C.No.1(23)8/93/14608—12 (A) regarding trans fer of Sri Anil

In this connectwon, z am to draw your attention of the order

cated 3 you.,

dan»~-'leavq etca are maintained in this Unit, a&s such he cannot be

Secondly, service records of Sri Anil Ch. Dey 'such as atten-

withdrawa in the manncr you asked to. o

I however, request you o take C.C P's order into confidence
and Wajt till he c¢omes back, Further he is at fhe momant required for

somz preventive operations. '

T
¢

Enclo : Ag above, ; :éc(,;_.
: P. SIKDAR )
i SUPERINTENDENT (HQRS.PREV,)
0/0 THE COMMISSIONER OF CUSTOMS (PREV)
N.E.R. :: SHILLONG.
b}
C.l30.1I/ 2/HQR.PRE‘\J/ET/GUS/S:-,/Q 4/. T.1/ [, 3@ Dated :72 f- ;_?5"

Havildar. Fc will attend Hqrs.
e 12 recliesved, :

muty Comnissicnns (r(")g Customs & Centrai BExci:

favour 5% information.

| .. <y
; | (P ‘giKDAR \ﬁ\\

; SUPERINTENDEI\T (HQRS DREV.)
0/0 THE COMMISSIONER OF CUSTOMS(PREV )
NCLJ .R. :: HTLIDNG.
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OFFICE OF THE COMM1SS1ONER GF CENTRAL EXClSE.SHILiONu:

COMNFIDENTIAL
" BY PEON BOOK

M EMO R ANDUM

C.NO.IT(8)18/CON/9%6 | 1157
Dated Shillong the .;u CFLAU

Whereas it appears that Shri Anil Chandra Dey,
Havildar presently posted in the office of C.C.P, Shillong,
was transfered and directéd to report for duty to the
Superintendent Training Cell, Laitumkhrah vide order dated

- 31,5.96 of the Superintendent (Hqrs.), Customs and Central

Excise, Shillong within the three days of the receipt of
this order. But till date he has not reported for duty -
amounts misconduct on the part of Shri Dey, Havildar.

, This act on the part of Shri Dey is in contravention
of clause.(ii) of sub rule(l) of Rule 3 of C.C.S (Conduct)
Rules 1964 .and he is hereby' called upon to explain why dis-
Ciplinary action should not be taken against h1m for viola=-
tion of the above mentioned rule. - - '

His reply, if any, may be submitted to the undersigned
within seven days of the receipt of this memorandum failing
which deci-sion will be taken in the matter, exparte.

(.
4 ( D.BHATTACHARYYA ) (43{ 197
To ASSISTANT COMMI.:SIONER(H

Shri A.C.Dey,
Havildar,
C.C.P's Office, Shillong
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. . - . \ . . N
The Assistgnt Commissioner (Hars.). , éa/
Customs and Central Excise, :

Shillong.

Sir..

Sub s Memorandum C.No, II(B)lB/CON/gQ/ilBQ Dtd.24.7.96o

Please refer to your memorandum mentioned above.

1). In this regard I have to state that no contravention .
of Clause (11) of Sub-Rule (i) of Rule 3 of C.C.3 (Conduct) Rulea
1964 was committed by me,

o 2) That, on receipt of the said posting order, I had
brought it to the notice of my superior officers, i.e. Superinten=
dent ‘(Hqrs.Prev.) and Deputy Commissioner (Customs), But ag 1
have not yet been relieved from the Hqgrs. Preventive Unit. It was
not possible for me -to join at any other place as 1 am duty bound
to obtaen - prior permission from my superior officers {mentioned
fabove) pe fore leaving my present place of posting where I have
éregularly been attendlng office till date,

_ 3) pesides attending duties: at qus.Preventive Unit.

'1 have.hlso been deputed by the Deputy Commissioner (Cus¢oms) and
éSuperintendent (CcB gell) with additional dharge of " controlling ‘
‘and maintaining of attendanyge of all Sepoys &nd Contingent paid
'staffs posted at Comnissionerate of Customs Office.

| 4) In view of the above, 1 reiterate once. again that
I have not in any way violated any of the above mentioned rules
'nor defied any orders. |

Yours faithfully,

M\ WW‘”

‘ ' Havildar
Hqrs.(Cus.) Preventive Unit

Commissionerate of Customs (Prev.)
’ N.E.R. 3¢ SHILLONG.
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OFFICE OF THE COMM/SS/ONER OF CENTRAL EXCISE:
SHILLONG.

MEMORANDUN

C.NO . 11(10)AJ3H0n/96 / /56 otntin 17 9. 74
Uated Jhitlong, the 17th Sept.'?6

- ; | Shri Anit Ch, Dey, Hevitdar, is hereby infonmed the
o o it is proposed to tahke action against him undex Rute 16
- E of CCS (cch) Rutes, 71965, A stetement of the imputations
of misconduct on misbehaviour on which ection is proposed
2o be tehen as mentioned above is enclosed.

2. Shri Anit Ch, Dey, Havitder is heneby given en
opporiunity to make such representation as he may wish
Zo make ageinst the proposal.

! o 3. /; Shri Anit Ch, Dey, Havitdar faits 2o submit
| his representation within 10 days of the receipt of this
Memorandum, it will be presumed that he has no xepresen-
; Zation 2o mahe and oxders will be Liable to be pdssed
: ﬂ against Shni Bait Ch. Dey, Havitdar, expexte.

4.  The nreceipt of this Memonendum shoutd be echnoo-

l.edged.
uclo- ) aberk ( oﬁmrmcmeym L (f/%'
. AS>ISTANT COMMISS /ONERHQRS )
(- 2 : o
Sfuu, Anit Ch, Dey,
Aavitder, Of

Commissionds Cuaé?;a Prev.
£L.R., SALLLong.

¥

gy
Fi
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32 Ammexon=(0
OFFICE OF THE CONMIdOIUYER UF CENIXAL CALIIL .ﬁi::lC)
SHILLONG: ' &2
ORDER No.o_ 97 /40 —-08" ~

N0, % %?\
Dated Shillong the 28%th Apnit, '97

3 % % % % 3 *

1. An appeal againei this onden alongwith a copy of this
onden Llies to the appellate authonity (Commissionen,Central
Excice, Shittong) within a period of fonty five (45) dayas
Lrom the date on which a copy of the oxdern appealed againsi
sas delivered to the Appellant.

2o A copy of the appeal should be fonwanded by the Appe=~
Ltant to ihe Authonity which made the oxder appeated againsi
and the fact of having done so0 shoutd be clearly indicated
in the appeal itself.

Wheneas disciplinany proceedings wenre instituted
against Shnifnit Ch. Dey, Hlavitdarn under Rute 16 of the CoCeS
(C.C.A) Rutes 1965 vide chonge memorandum CNood1(10)4/2/Con/
96/1526 4XXXAXKAXRYRE dated 172h Sept. '96 on the followine

anticles of change.
Anticte =/

That Shni A.C.Dey, Havitdar while functioning as
Havitdan in Hgns. oflice, Shiltong is elledged 2o have
lailed to penfonm the duty altoted 2o him. He hns not
joined his duty in the Training Cell as pen Supenintendeni’s
Hano onden dated 3ot May, 1996.

Aplicle. =11

That during the afonesaid peniod he failed o main-
tain ahsotute integnity, devoiion o duiy and acted in
such a way which is unbecomingio a Govennment servant,

,  Anticte=ill

That Shni A.Cley, white functioning as Havitdar
in the Hons. olfice, Shiltone was reponted to disobey

the ondens of Supenintendent (H¢n4.} reganrding no%ation/ ‘
duty distribuiion Lon Gn.'D! stafl. SRXX That Shri ACo

Conztd. P2==-
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ANNEXURE ~ [

’ O .
_ | 5
Statement of anticle of change framed ageinst Shni A.C.:

Dey, Hevitdan of Customs and Central Excise, Shittong.
Articte-1 ‘

That the said Shri A.C.ley, Havitdar white functioning
«s Havildan in Agns. office, Shillong is alleged o have
{ailed 2o penform the duty elloted 2o him. fle has not
doined his duty in the Treining Cell as pen Superinten-

.dent Hgns.'s onden deted 31.5.96.

AVNEXURE -/1

Statement of imputetions of misconduct and mishehavioun
in supporit of article of changes framed againsi Shri
A.CDey, Havitdan of Customs and Centrel Excise, Shittong.

ﬂnthLe-I

That Shni A.C.Dey, white functioning es Havitder in the
Hens. office, Shillong wes reported to disobey the onden
of Supenintendent ”¢n4. neganding notat;on/daiy distribu=-
2ion fon Gnoup ‘D' stall. Thet Shri A.C.Dey was transfened
and directed to report fon duty at Treining Cetl, Laitum-
hhreh, Customs and Central Excise, Shitlong, vide ondex’
deted 31.5.96 of Superintendent (Hgrns.), Shitlong. But he
hes noi joined there titl date. A memo was issued %o him
on 24,7.96 directing him to join thene immediatety. The
reply of the memo vas neceived by this office on 5.8.%6
phich was not eccepted; on the gnound that, as pex minutes
of the 0.C.M hetd on 6.6.95 atl members had egreed that
the Supenintendent(Hgnrs.) woutd be responsible fon notation/
duty distnibution of att the Group 'D' siefl in the fgns.

office. Thenefore, guesiion of nelieve orxder does noi axise

in this case.

/n view of the above, Shri A.C.Dey, Havitdanr has
faited to maintain devotion to duty and acted in & mannex
ohich is unbecoming of a Govennment Servant end thenreby

violeted the pnovisions of clauses (ii) end (iii) of sub-
nut (1) of Rute 3 of CCS(Conduct) Rutes, 1964,

Oe 0o
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Dey, was transfered and directed 2o repor fon duty at b>
Training Cett Laitumhhnah, Customs & Centratl Excise,
Shitlong vide onder dated 371.5.96 of Supenintendent(#Q),
Shittong. But he has not joined there 2itl date, A memo

was Lssued to him on 24.7.96 dinecting him %o join thenre
immediazely. The reply of the memo was nreceived by zhias
office on 5.8.96 which was not accepted on the ground that,
as pex minutes of the OCM hetd on 6.6.95 all membexs had
agreed thnt the Supenintendent(Hgns.) woutld be nesponsible
for notation/duty distribution of atl zthe Gn.'D' stafl in the
Hons. office. Thenefonre, question of nelieve order does noz
arise in this case.

By the above acts, Shrni A.C.Dey, Havitdar faited to
maintain absolute integnity, devoition to duty and acted in
such a wey which is unbecoming of a Govennmeni senvant and
theneby violated the prnovisions of clauses (ii) and (iii)
of sub-Rute (1) of Rute 3 of CCS (Conduct) Rutes 1964.

In his repty to the change memorandum dated 17.9.96

which was neceived in this office on %.4.97 ,he had denied att

the changes attedged against him. Fon such denial an enquiny
i# mandatony forn whirh Shni ASwamy Supbnintendent (CIU~VIG)

was appointed as Inguiny officenr.

Findina of zhe lnguiny officen :=

The inauiny oflicen on his findinas stated that the
case is an outcome of the mis—dndenrstanding/tusasle between the
then Supenintendent flgrs. and Group 'B' officen of Customs
Preventive and that Shni A.C.Dey Havitdar waes not at fault.

Findings of the Qidciglénan% Authoniiy -

/ have gone through the case necords and / found that

Shri Anit Cho Dey was posted outside Headquantens for about

27 yeans approximately. It was during his Last postinag %o
Dawki that the Commissionen Centrnal Excise cancelled the
Trhansfer ondered fon which he apneated to CAT. But as penr
CAT'S verdict of Goumhaty Benci: fresh onden was issued vide
onder No.47/96 dt. 29.2.96 Shri A€dey was once again retained
Caz /19 Shittonc. Whene CAT Guwahati Bmench directed him o
repornt 2o Audit Branch Hans. office. He nefused to join Audit
Branch stating that he could not climb up to the fifth floox

Contd. oP/}ooo
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Wn account of his age and heath for which he submitied nepne-
j sentation, Whenre r;ccondi_ng.ly he was acain directed o nepont Jl/
' 2o Trhainina Cedl fon which he does not complied 2ill date. As
per minutes of the 0.C.M. ats mem6en4_’/1ad aggedd that Supenin-
tendent Hgnss would be nresponsibie for notation/duty distrnibu-
Zion of att aroup "D’ stafl. Hlence his neply that he was not
relieved by the Controtling Authonitu does not arise. Ut was

o

not hnown why he was intenested fon Dawki ox Bonden posting
'on.tya .

/L such behaviour is atltowed atl the steff of this
Commissionen witt adopt the same technigue if and when posting/
transfen onden is issved especicliy sensative postings, Choice
posting could noi be altowed to all staff of various cadre.:

ORDER

_ Having negarnd to the fact and circumsiances of the case,
| ondered nreduction by 5 stages of pay in the time scate.

V\"’l‘qo')nl/\/ 9—-8)’4)‘!?
R.BPASSAH ,
ASSISTANT COMM/SSIONER(HQRS ,)
CUSTOMS AND CENTRAL EXCISE ;
. | SHLLLONG
0
Shri Anit Chy Dey, Havitdan
Honso {Customs) %mvenii.ve 0:11.1,
ommissionenate of Customs Preventive.

A/oE eR o) S/u.Llongo

By
o
Vi
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SHERT LALLUNGHN (i1,

favenn - 793001
COMMISSIONER OF CUSTOMS :

e =l s (3 gF As)

GOVERNMENT OF INDIA

COMMISIONERATE OF CUSTOMS

NORTH EASTERN REGION

{Preventive)

(A

Yarem - M.G. ROAD {North Brook Road)
(PREVENTIVE) ‘Shillong - 793 001
Meghalaya
. 5th Sentember, 19295
RArd..... Dated ...:

#u deor Dey,

I toks nlansupre in commending your axcellent affort

and service in affacting szisure of " Peroin " (¥Narcotic Druas)

LTSS

vide cese no, 3/NA30/Ci/Fars.Prev/SIT/O56 dated 1.0.96 and arrest
of 7 (saven) nersons. The wry-pou implementad the informntion

and effected thzs seisure in ~ continous nrocess and morlked hard

\ A aor t serves
for eradication nf Varcotic Druns mancrce from the country deserv

opnrecintion, Iz recognition of

this

ercellent niece of work,

n

cony of this comunendrtion let*er is being placed in wour ACR for

record.,

I honae wou mwill continus to maintnin this femnpo of

Aetection in the coming months too rnd miash you. SUCCESS in'lzfe.‘

¥ith bhest wishse,

Shri 4nil Dey,

Havtldar, .

0/0 Commissioner of Customs(Prev),
North Eastern Regtion,

.
s

Yours SW/U'[VZ'(

M'%

( Lallunghnenc )

i
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OFFICE OF THE COMMISSIONER OF CUSTOMS (PREVENTIVE)
NORTH EASTERN REGION
SHILLONG

REWARD ORDER NO. 21\CUS\96
DATED SHILLONG THE 9TH DECEMBER, -1996.

The Commissioner of Customs Preventive, N.E.R.,Shillong has
been pleased to sanction final reward to the following
officers\informers responsible for the detection of Case
No.8\CL\IMP\CUS\Hqrs.Prev.\SH\95 dated 04-04-95 involving seizure
of two Nos of gold Biscuits (Primary) weighing 233.03 gms worth
Rs. 1,10,000\-

SL.NO. NAME AND DESIGNATION AMOUNT SANCTIONED
1. Shri P.Sikdar, Supdt. Rs. 600\ -
2. Shri G.Ghosh, Insp.. Rs. 1,100\-
3. Shri G.Das, Insp, Rs. 500\~
4. Shri B.Kar, Insp. . Rs. 500\~
5 Shri P.K. Phukan, Insp. Rs. S00\-
6. Shri C.Shullai, Supdt. Rs. 500\-
7. Shri V. Thapa, Insp. Rs. 500\~
8. Shri D. Banerjee, Insp. Rs. 500\~
9, Shri P.Kumar.Insp. . . Rs. 500\-
10. Shri A. Dey, Insp. Rs. 500\-
it. Shri S.S. Nongbet, Insp. Rs. 500\-
12. Smt. S. Lanong, Insp. Rs. 500\-
13 Shri A.C.Dey,Havildar Rs. 300\-
14, Shri 0. Warjari, Sepoy Rs. 250\~
15. Shri C. Nongrum, Sepoy Rs. 250\ -
16. Shri J. Mochahari, L.D.C. Rs. 300\
17. Shri B. Kharkongor, Driver Rs. 300\-
18. INFORMER Rs. 8,000\~
Rs. 16, 100\~

(Rupees Sixteen thousand one hundred only)

The reward may please be made from within the sanction
budget grant of Hqrs. for the year 1996-97.

s4[ .
( P.SIKDAR )

N.E.R., SHILLONG.

7 ' SUPERINTENDEDNT (CUS.TECH)
q&dﬁ\ CUSTOMS PREVENTIVE

fMVU contd...p/2
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%’\ C.NO.: VIII(26)16\CUS\96 [|/4uM K Dated: - /“7’ 7

’ SZ‘ ( P.SIKDAR )
///. ' SUPERINTENDEDNT (CUS. TECH)

[ VU

3%

- 2 -

Copy forwarded for Lnformatlon and necessary action to:
1. The Superintendent(Hqrs.Prev), Customs Preventive, Shillong.

The reward may blease be made after observing other required
formalities with an 1nt1mat10n to this office.

2. The Pr1nc1pa1 Chief Controller of Accounts, Central. Boarrd
of Excise and Customs, New Delhi. »

3. The P.A.O.\C,A.O., Customs and Central Excise, Shillong.

4, Smt\Shri........ . v

5. The Budget section of O\O ACAO, Customs & Central Excise,
Shillong. :

-~

N} \v’\(bf

CUSTOMS PREVENTIVE
N.E.R., SHILLONG.
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OFFICE OF THE COMMISSIONER OF CUSTOMS (PREVENTIVE) - g
‘S HORTH EASTERN REGION :: SHILLONG.
7 REWARD ORDER NO.4/97 ' K-

DATED, SHILLONG THE 22ND MARCH, 1997,

The Commissioner of Customs Preventive, N.E.R., Shillang has
been pleased to sanction Final Reward to the following Officers/Informers
responsible for detection of Case No.13/CQ/IMR/CUS/HQR.PREV/SH/QS dated

. 306098 involving seizure of "Photochromatic Optical Lenseg® 60,450 pairs
valued at Rs,15,11, 250/~

-.-——-—-—----_——--——-—--—————---‘—--—-——-.——w——-——----— - o G - @ - -

Sl.No, Name and Designation Amount sanctioned
1 2 } 3
1. S/Shri G, Nongbet, A,C(Retds) Rs, 3,000/-
2, " P. Sikdar, Superintendent Rs, 3,000/~
36 " Ce. Shullai, Superintendent Rs. 7,000/~
4, " G. Das, Inspector RS, 7,000/~
Se oo B. Kar, Inspector Rs, 7,000/~
6. " P, Kumar, Inspector | Rsy 1,000/~
e " A, Dey, Inspector Rs, 1,000/~ ‘
8. " G. Ghosh, Inspector Rs, 1,000/~
9. " V. Thapa, Inspector . Rs, 1,000/~
10, " P.K. Phukan, Inspector Rs, 1,000/~
11, " S.S. Nongbet, Inspector Rs, 1,000/~
12, Smti S, Lanong, Inspector Rs, 1,000/~
13. Shri B, Kharkongor, Driver ' Rs, 500/=~
14, " O. Warjri, Sepoy Rs, 500/~
15, " A.C. Dey, Havilder Rs, ' 500/~
164 " Nokhi Roy, Havildar Rs. 500/~
17 " Cs Nongrum, Sepoy Rs, 500/~
18, u J. Mochahari, L.D.C. Rs, 500/~
19, INFORMER Rs .30, 000/~ -

Total = R8s ,0,67,000/~

( Rupees Sixty Seven thousand only )
St

The Reward may please be made from within the sanctioned budget
grant of Hqrs, for the yedr 1996~97,

/ ( P. SIKCAR )
SUPERINTENDENT (CUS .TECH)

[ y
% saf
Q)é |
M COMMISSIONERATE OF CUSTOMS (PREV.)
M/ N.E.R. :: SHILLONG.
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C.NO. VIII(26)11/CUS/97/ XXal Dated ¢ QI Ve -
Copy forwarded for information and~necessary iction to =

1 The Superintendent (AS), Hqrs,(Cus,) Preventive Unit, Shillong,
- . The Reward may please be made after observing other rﬁquired
formalities with an intimation 'to this office.

24 The Principal Chief Controller of Accounts, Central Board of
, Excise ‘nd Customs, New Delhi,
‘¥-3¢~_' : The P A,O/C.A O, Customs and Centrz21l Excise, Shillong.<
‘\(}6 Shri/Smt:i -goﬂ:qooo(naoooé)..( o'o'ﬂc‘; Lo(ll .a.OOOOlUOO'O..OOQ cseveec 000
5 The Budget Sectio-n of 0/0, A.C.2,6, Customs and Central Excise,
' Shillong. .
| N N\
( P. SIKDAR )
- SUPERINTENDENT (CUS, +TECH)
COMMISSIONERATE OF CUSTOMS (PREVN.)

aﬁ N.E.R. :3 SHILIONG.

f ¢
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OFFICE OF THE COMMISSIONER‘QF CUSTOMS (PREVENTIVE)

DATED SHILLONG THE 4TH OCTOBER, 1996,

The Commissioner Of Customs Preventive, N.E,R.,Shillong,
has been pleased to Sanction final reward to the following Offic-

- ers/Informers responsible . for the detection of case

NQ,Q/CL/IMP/CUS/HQRS.PREV/SH/94 dated 18.4,94 involving seizure
of 5. Nos. of gold bars(primary) weighing "583.3 gms. worth

- Rs.2,70,000/~

S1. No. Name & Designation Ambunt Sactioned

~d - —— . . 3 .

1, Shri A. Bhattachar jee, Supdt. Rs. §,000/-
2, Shri P. Sikdar, Supdt. - : Rs. 5,000/-
3. 'Shri B.Kar, Inspector Rs. 1,000/~
4. Shri G. Das, Inspector : Rs. 1,000/~
5. Shri 8.83. Nongbet, Inspector Rs. 1,000/~
6. Shri D. Banarjee¢, Inspector Rs. 1,000/~
7. Shri P.Phukan, Inspector ‘Re. 1,000/~
8. Shri G. Ghosh, Inspeotor . .. Rs. 1,000/-
9. $mti S. Lanong, .Inspector A 7 Rs. 1,000/~
“WShri A.C. Dey, Havildar Rs. 500/~
11.8Shri OQ.Warjari, Sepoy Rs. 500/~
12.Shri H.L.Chetri, Sepoy " Rs. 500/~
13.8hri C.Nongrum,'Sepoy Rs. 500/~
14.Shri J.Mochahari, LDC , Rs. 500/-
15. INFORMER Rs. 20,000/-
’ A F 4 3 3 T

Totel Rs. 39,500/~
=2====$:::==:=

(RUPEES THIRTY NINE THOUSAND FIVE.HUNDRED ONLY) .

The reward may pledse be made from within the sanctioned
budget grant of Hqrs. for the year 1996-97, _ .

= 4/ -
( P." SIKDAR )
 SUPDT. CUSTOMS (TECH/ADJ)
0/0 THE COMMISSIONER OF CUSTOMS
(PREVENTIVE)
N.E.R.. SHILLONG

C.NO.VIII(26)15/CUS/96// 286/ = &8  pated:- ©§/ro/?¢

Copy forwarded for information and necessary action to:
1. The Superintendent,Hqrs.Prev. N.E.R. Shillong. The reward may
please be made after observing other required formalities with an

45 1
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S am intimation to th1s office.
2. The Principal Chief Controller of Accounts, Central Board of

Excise and Customs, New Delhi.
3. The P.A.0./C.A.0., Customs and Central Excxse Shillong

4, Shri - .

5. Budget section of the o/o A.C.A.0., C & CE, Shillong. e
» - . . ’ b’ “\-
\/4; |
\ Y -
- (_ P.‘SIKDAR ) .
SUPDT CUSTOMS (TECH/ADJ)

0/0 THE COMMISSIONER OF CUSTOMS
PREVENTIVE

QI}} : o
WJ o | ' N.E.R.:SHILLONG

v S | B R
Bl R | . e S S S T P R PR e e
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OFFICE QF T COLLISSTONER . OF CUSTOMG(PREVENTIVE)

HORTH BASTLNT HEGIOH . Aﬂa
SIILLOIG, ~

REZARD ORDIER 10, 9/CUS/96

¥

DALTED SHILLONG, TIE 29th MARCII, 1996,

.
R, The Cooniriioner ¢i Cusdouns(breventive),llorth Eastern
Rzcion, Shilleng bas haon pleosse 4o sanction Final Reward to
the following ofricers/Informer resconsible for det®ction of
o i 107 CL/ 2L/ CUE /RS PR L /S1/2h dated 22.07.94 involving
sodcure of 16 us, of Frimery oold bawm aelehing 1166.5 gms.

valuad at R8.%,50,054.95C/ -,

e eim e eme e mem M wce s eme eee e s L ame b c o emm i mm s e ew e e e e Gea e Gt 06 dmm Gum

Sla . Vamne S Lenipnabtinon, fsont Ssanclioned,
1. 2. : 3.

- s e et e em e A e ew aee e e sei man s e e e e e e e e ame arw e s Sen s Mum SN eup

1. Shri G.iongbet,ASST JCUli L. Rs. 4,000/~
' (Retc.).

2. Shri P.Sikdar, Sundt, s, 8,000/~

2. "Shri . U:IS,. . Insvector k. R,000/=

b, Shri G. Ghosh - do = Re. 3,000/~ -
do - Rs. 3,000/-

G Shri D. Kar - do - Rs, 3,000/-

7. Shri s.5.Monsbet = do - Rs. 3,000/~ B

5. Shri b.Panerjee - do - its, 3,000/~ .

9. Fiss.S.Lanong - do - Rs. 3,000/~

5. Shri i . hokan

10. shri if.L.Chetri Begoy- Rs. 1,000/~ )
11, Shri ¢,ueriei - do - Rs. 1,000/~ Fi
12. Shri A.Z.Dey Havildar, Rs. 1,000/~ ot
13. - Shri B, Kharkonrar, Uriver Rs. 1,000/-

BN Shiri J.loch:hari, L,U.C. Rs. 1,000/~ L,

15. Shri C.ilengrunm, Senoy Rs. 1,000/~

15, IUFORE.ER = Rs.n0,000/~

: TOTAL Rs.S4,000/-
(Rupees Eirhty four thousand only).

The Reward amount Rupmas may please be mafe from within
the sanctioned Budret srant of Hyrs.Division for the years
1196=17. .

sup&nEﬁTﬁﬁﬁgﬁ%(&us.AUJ.)
.5.R.:SHILLOHG,

e
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forwerded for informaticn and nececsary action to ;-

The Deouty Commissicner of Customs(FreVQntive),N.E.R.,
Shillong, with rcference to his office letter C.lNo VIIL
(25)h/Roward/Cus/quﬁ.prev./Sh/91/Pt,I/69 dated 19.,3,96.
he rewvard may pleasa he nade after obterving other
required forealition vith o intimation to this office
cony meont for eofficer: enclooed for distribution, -

0
Dateds _{\0 U\@ .

: k
Ihe Privcical Chief Contreller of Accounts, Central
Board of fkcise nnd Custons, lew Lelhi, :

“he IaQ/CACQ, Custons and Central Yiclse, Shillong,.

siri/smti, A C. ) & "/éi_/v/4 ddlan s

The Budget Section of A,Z.4,0., Customs and Central
Excise, Shillong ’ ‘

e

( P, SIFDAR ) f
SUPERINTENDENT(CUS . ADT, ) ' ?
Joit R s SHILLOIIG, !

l.
r-’
|
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NORTH EASTERN REGION :: SH

ILLCNG,

REWARD ORDER NO.7/97

Ao ~ U

ﬂdl“ CFFICE OF THE COMMISSIONER OF CUSTOMS (PREVENTIVE) i;;fa

DATED, SHILLONG THE 22ND MARCH, 1997,

The Commissioner of Customs Preventive, N.E.R., Shillong has bea=n
pleased to sanction Final Reward to the following Officers/Informers
responsible for detection of Case No.12/Cl/IMP/CUS/HQR .PREV/SH/93 dated
2411,93 involving seizure of 5(five) Nos.of Gold bars of foreign origin
weighing 583,25 gms., valued at Rs.2,91,625/-

- v . AD D Y -

D D 0 S T e . G A Al e O S D D Ol S e S s T B, T D e . ek e B D ma

- i g - —

- D D e WD = D - 0D WD - G W G .

5‘ "
6‘ "
7. "

G. Nongbet, A.C. (Retd)
P, Sikdar, Superintendent
B. Kar, Inspector

5. Das, Inspector

P.K. Sen, Inspector
P.K. Phukdn, Inspector
G. Das, Inspector

R.M, Chyne, Inspector
#AoCs Dey, Havildar

O. Warjri, Sepoy

C. L2lmuanawma, Sepoy
B. Kharkongor, Driver
Je. Mochahari, L.C.C.
INFORMER

- - o - v T - W S i WD D Am =~ S

Tota

l =

Rs, 600/ =
Rs, 600/~
Rs, 600/~
Rs . 500/~
Rs, 500/~
Rs.  300/-
Rs, 200/ -
Rs, 200/~
Rs, 200/~
RS, 300/~
Rs,.10,000/=-
RS ,23,000/= |

( Rupees Twenty Three thousand only ) ‘

The Reward may please be made from within the sanctioned budget
grant from Hgre., for the Year 199€-97.

e
e

.f:-ac -
( P.

STIKDAR )

SUPERINTENDENT (CUS ,TECH)
COMMISSIONERATE OF CUSTOMS (PREV.)

N.E.R,

:3 SHILLONG.

Contd.,.P/2
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559 C.NO.VIII(26) ;7/cus/97,/_"/22§,ggf£ﬁg o Dated 2-5 ?> CZZ

Copy forwarded for information 2nd necessary action to "':-,;-
"
1.~ The Superintendent (AS), Hqrs.(Cuse.) Preventive Unit, Shi]lono
The Reward may please be made after observing other, required
formalitie° with an intxmation to this office. . .

N 24 " The Principal Chief Controller of accounts, Central Board of’
. : Excise and CuStoms, New Delhi, :
3. The P.A,0/C.2 0., Customs and Central Excise, Shillong° -

- o i La < : B :
. L 1 L
\V Shri -&a‘qooQ(Ouo{,cé‘:o obo o(o:oo:oootoeonoocotencoaoo-ooo-oooocoaq

5, - The Budget Section of 0/0, A.C.A.Og, Customs and Central chis
Shillong. ‘ o

. \\
N \@\\/)
({ Po SIKDAR )
SUFERINTENDENT (CUS.TECH)

g \ COMMISS IONERATE OF CUSTOMS "(PREV . ): ~
N.E.R. :: SHILLONG, !
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_+. OFFICE OF THE COMMISSIONER OF'CUSTOMS (PREVéNTIVE)
' NORTH EASTERN REGION :: SHILLONG.,

Ao = 1A

REWARD ORDER NO. 3/CUS/97
DATED SHILICNG THE 22ND MARCH; 1997,

';;‘. : Thq:Commissioner of Customs Preventive, NQE;R., Shillong has been
ff; pleased to sanction Finel Raward to the following Officgﬂs/lnformers rés~
- ponsible for detection of Case No.5/CL/IMR/CUS/HQR.PREV/SH/94 dated \
. 2143.,94 involving seizure of 12(twelve) Nos.of Gold biscuits of foreign L
|

‘origin weigning 1399800 gmse valued at Rs,6,71,904/~

-t 8 v D S i = P s W B > - o -c»-----.-—o.-——--—-----—-—-—--—---------

_ al.No. o Name and Designation Amount sanctioned L
b 2 | - ~
meesmms e R
1s- S/Shri G, Nongbet, A.C(Retd) T Rs.4,000/- G
2 " p, Sikdar, Superintendent Rs 48,000/~ » .
- 3 R Bhattacharjee; Superintendent Rs ¢6,000/~ E‘V
4, ' " Do Baherjee, Inspector Rs 4,000/~ -i_
S¢ - ." G, Das, Inspector RS 43,000/~ i'~
6o " 3. Kar, Inspector Rs 43,000/~ ‘ »
T ' ".'S.So Nongbet,”InSpector Rs 43,000/~ _f;
B . " G, Ghosh, Inspector RS 43,000/~ §£
9, " p.K; Phukan.aInspector Rs.3,obo/- }T
10, Smti S, lanong, Ins?ector Rs 43,000/~ '§~
11, Shri P.K. Sen, Inspector RS ¢2,000/~ ; 
12, * 0, Warjri, Sepoy RS 2,000/~ E
13¢ " A.C, Dey, Havildar | RS 41,000/~ 1_
14, " C. Lalmuanawma, Sepoy . Rs 1,000/~ 'E'~
15, ¥  Cs Nongrum, Sepoy " R841,000/~ ' Ef ‘
164 " J+ Mochahari, LeD+Co Rs 41,000/~ o
17. INFORMER RS «15,000/=

Total = RS'63'00°/-

(Rupees Sixty Three thousand only )

s

The reéard may please be made from within the sanctioned budget
drant of Hqrs. for the year 1996=97.

..~

( Po SIKDAR ) : ;
SUPERINTENDENT (CUS.TECH) ' {
COMMISS IONERATE OF CUSTOMS (PREV.)
N.E.R. 3t SHILLONG.
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Copy forwarded for inform~tion and necegsary iction §

1,

2¢

4,
5e

-

’ . Lo,

Y

‘formalities with an 1nt1mation to this office.;a.
"The Principal Chief Controller of Account:s, Central Board of

Jln-

]u

Shr:l/§lnti veeb oo u@)..’\.{.o}\”\(‘}‘q\.‘&“«’uooé.‘ﬂﬁ.‘}\ foo ¢a1)uo;;o ¢ ‘°.;.—.>A~'

The Budget Section of O/O, A vCoA O, Custons and Central Excise,
Shillong. ]

Excise and Customs, New Delhi,

The P.A.O/C A 0, Customs and Central Excise, Shillong.

22

~
. /

( P. SIKDF\R )
SUPERINTENDENT (CUS.TECH)

COMMISSIONERATE OF CUSTOMS (PREV.)
' N E; R.. 1t SHILL’ONG.

*




